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REPORT 
I 

INTRODUCTION 

I, the Chairman of the Committee on Petitions, having been 
<authorised by the Committee to present the Report on their behalf, 
:present this, their Third Report. 

2. The Committee was re-constituted by the Speaker on the 1st 
May,l964. 

3. The Committee, after the presentation of their Second Report, 
held five sittings on the 5th June, 1st October, and 14th December, 
.1964 and 12th March and 22nd April, 1965. 

4. At their sittings mentioned above, the Committee considered 
:the following petitions and other matters: 

(i) Petition from Shri M. J. Mohamed Yakoob, Ex-Municipal 
Councillor, Mysore, re: an All India Free and Cheap 
Housing Scheme (Petition No.9-Appendix I). 

(ii) Petition from SOO M. J. Mohamed Yakoob, Ex-Municipal 
Councillor, Mysore, re: flood control and economical use 
of flood waters (Petition No. 10-Appendix II). 

(Hi) Petition from Shri Chandra Prakash Agrawal, Kaimganj, 
U.P., re: the Code of Civil Procedure, 1908 (Petition 
No. 14-Appendix III). 

(iv) Petition from Shri Sonubhoau Dagadu Baswant, M.P., and 
others re: classification of the Agri Community as a 
backward community (Petition No. IS-Appendix IV). 

(v) Petition from Shri Anil Basu and others Te: the Gold 
(Control) Bill, 1963, as reported by the Joint Commit-
tee (Petition No. 16-Appendix V). 

(vi) Petition from Shri Bansidhar Sahu and 132 others re: the 
Gold (Control) Bill, 1963, as reported by the Joint Com-
mittee (Petition No. 17-Appendix VI). 

-(vii) Petition from SOO Bhoadalya Navasha Gond and others re: 
extension of land legislation and other measures in 
Maharashtra to Nagar Haveli region (petition No. IS-
Appendix VII). 

'(viii) Note from the Ministry of Law regarding action taken by 
Government to implement the recommendation of the 
Committee, conto!tined in their First Report, Third Lok 
Sabha, on Petition No.2 from Shri C. Kesaviah Naidu. 

(ix) Representations re: grievances of Secondary School 
Teachers. 
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(x) Representation from Shri G. D. Somani, Bombay 're: bane 
on cow-slaughter in India. 

(xi) 84 other representations, letters, etc. from various indivi-
duals, bodies or associ\1.tions which were inadmissible 
as petitions. 

5. The Committee considered and adopted their Rep()rt at their' 
sitting held on the 22nd April, 1965. 

6. The recommendations, decisions or observations of the Com-
mittee on the above matters have been included in this Report. 

II 

PETITION NO.9 FROM SHRI M. J. MOHAMED YAKOOB, 
MYSORE 

7. The petition (Appendix I) was presented to Lok Sabha by 8hri 
Sivamurthi Swami, M.P., on the 9th March, 1964. The Committee 
considered the petition at their sittings held on the 28th March and 
5th June, 1964. 

8. The petitioner had referred to the acute housing shortage in 
the country aDd put forth an All India Free and Cheap Housing 
Scheme containing the following proposals for solving the housing 
problem in the country: 

(a) Forty roctories each consisting of Saw Mill Units, Wood 
Working Machine Units, one tile factory and 5 lorries, 
would turn out building wOJden materials, tiles etc. for 
about one lakh of houses per year. This would save 
50 per cent of the cost of material. 

(b) The houses could be designed and constructed with bricks, 
cement flooring, and wooden and tile roofing and should 
provide two rooms, one 0011, one kitchen, one store-room, 
a compound in rear with bath and latrine: -enough ac-
commodation for about eight persons. The houses could 
be built in rows of 20 each unit, with a footpath and a 
road in front, and a conserVWlCY in the rear. The esti-
mated cost per house was between Rs. 1,500 to Rs. 2,000. 

Petitioner had also suggested another design for a house which 
might accommodate five or six persons and cost about 
Rs. 1,000. 

(c) For financing the scheme, he sugge.:;ted an All India Hous-
ing Lottery Committee with membership open to every 
Indian subscribing Rs. 10 per year. Lotteries might be 
held twice a year, 50 per cent of proceeds earmarked 
for 100 prizes and 99 lotteries; and the balance 50 per 
cent used for financing the HousIng Scheme. kbout 
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.1,00,000 houses might thus be built annually accommo-
dating eight lakhs of people. The Government of India 
should be member-trustee of the funds and spend the 
proceeds State-wise according to programme. 

He also suggested a Central Administration with links 
from Centre to States, States to Districts and Districts 
to Villages. Six-monthly meetings of this Committee to 
discuss the progress made at lower levels and to chalk 
out future programmes should be held .• 

After implementing the above proposals, Government should 
formulate methods under the Low Income Group Housing Scheme 
or other schemes, for benefiting houseless people, or those in the 
Low Income Group earning below Rs. 150, both in cities and 
villages. 

9. The Committee have perused the comments of the Ministry 
of Works and Housing on the petition (reproduced at Appendix IX) 
and note therefrom that the Government are not in favour of the 
?etitioner's suggestions as they feel that the proposal on the whole 
appears impracticable and not susceptible of implementation. 

10. The Committee, therefore, recommend that no further action 
need be taken on the petition. 

In 

PETITION NO. 10 FROM SHRI M. J. MOHAMED YAKOOB, 
MYSORE 

11. The petition (Appendix II) was presented to Lok Sabha by 
Shri Sivamurthi Swami, M.P., on the 9th March, 1964. The Com-
mittee· considered the petition at their sittings held on the 28th 
March, and 5th June, 1964. 

12. The petitioner had referred to the fact that rains in India 
were either wanting, untimely or too heavy and did not occur as 
and when required for different categories of crops, with the re-
sult that full harvesting of crops was not possible. He felt that if 
extra rain water which went as waste to the sea when there were 
heavy rainfalls, was conserved and used fO!:' irrigation purposes, the 
food problem of the country could be solved. He, therefore, put 
forth a scheme which did not require construction of any anicut, 
but only channels, which might be of three kinds, viz. Double 
Gate-, Second Gate-and Reversed 'J' Cutting-Channels. He ex-
plained the details of construction of each Channel and claimed 
that by their construction nearly 80 per cent of the fields would 
be saved from drought and waste while expenditure would not be 
more than 20 per cent of the present expenditure on irrigation. 
The country's food problem could be solved within three years. 

He claimed that the Reversed 'J' cutting channel was a new dis-
covery which had the advantages of keeping rivers full of water 
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t}u:oughout the year ensuring crop cultivation; and at places where 
rivers burst through during floods, of directing water to the fields 
for cultivation. He was prepared to explain in person the working 
of the Reversed 'J' Type cutting channel with practical demonstra-
tion. 

He had also enumerated five other schemes and devices relating 
purely to floods which, if tried, would be more economical in ex-
penditure and more advantageous than the Government's existing 
schemes for flood control and irrigation. 

He had finally suggested construction of storage tanks in very 
many basin-shaped hallow areas surrounded by hillocks on three 
sides, on one side of which mud bund could be constructed. This 
would be more effective than anicuts for preventing flood waters 
going waste to sea. 

13. The Committee have perused the factual comments on the 
petition furnished by the Ministry of Irrigation and Power, and 
note that the petitioner had made the same suggestion to the Minis-
try earlier and it was examined in the Central Water and Power 
Commission and discussed with him. It was found that, while the 
principle involved was scientific, the utility of the method was very 
limited for the purpose of reducing floods and flood damage, espe-
cially in the case of big rivers. The Ministry have examined his 
suggestions and state that the idea is more or less the same as that 
of inundation irrigation, which was already in use in some parts 
of India, before the modern system of irrigation with storage reser-
voirs and canals came into being. In fact, the system of inunda-
tion irrigation was given up to introduce perennial irrigation which 
was found to be necessary in many parts of India for increasing 
agricultural production. During the First, Second and Third Plans, 
a number of Projects have been under way for increasing the irri-
gation net work in different parts of the country; therefore, there 
is hardly any necessity of re-introducing inundation irrigation 'sug-
gested by him. 

As regards the flood control benefits, the practical utility of his 
suggestion is very limited especially on big rivers, as the percentage 
of flood waters that could be diverted in this fashion would be in-
signific;mt compared to the total inflow of the river during floods. 
For reducing the flood damage being caused by different rivers, 
diversion channels etc. are already under way. Besides, multipur-
pose storage reservoirs having irrigation, hydroelectric power and 
flood moderation benefits are also being constructed on some rivers, 
where the flood waters are impounded, thereby reducing the floods 
in the areas lower down. The excess waters stored in the reser-
voirs are used for irrigation and hydroelectric generation. 

After examination of his suggestions in the detail in the above 
light, the Ministry find that there is hardly any scope for implement-
ing his suggestions. 
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. 14. The Committee note1 that the Government are not in favour 
~f the petitioner's suggestions, (a) Te: diversion of flood waters, as 
this will lead to re-introduction of inundation irrigation, which h~ 
been given up in favour of perennial irrigation; and 

(b) re: flood control as the practical utility thereof is very limit-
~,especially on big rivers and diversion channels etc. are already 
'UDder way for reducing flood damage. 

15. The Committee. theref0re, feel that, in view of the factual 
position stated by the Minis:.ry, no further action is called for on 
their part on the petition. 

IV 

PETITION NO. 14 FROM SHRI CHANDRA PRAKASH AGRAWAL, 
KAlMGANJ, U.P. 

16. The petition (Appendix III) was prese.nted to Lok Sabha by 
Shri Mohan Swarup, M.P. on the 1st May, 1964. The Committee 
.considered the petition at their sitting held on the 1st October, 1964. 

17. The petitioner had alleged that Section 80 of the Code of 
Civil Pro~edure. 1908, as at present worded, was against the spirit 
of the Constitution which laid down equality before law and equal 
protection of law, and he felt that there was no reason why Gov-
ernment, or its officers, should seek this kind of privilege under 
this Section. 

He also referred to the recommendation of the Law Commission 
.contained in their Fourteenth Report on the Reform of Judicial 
Administration (Vol. I, ch. 20 pp. 475-476) which had suggested 
omission of Section 80 of the Code of Civil Procedure and making 
of a provision in its place that if a .,uit against the Government, or 
a public officer, was filed without reasonable notice, the plaintiff 
would be deprived of his costs in the event of a settlement of his 
claim by Government or the public officer before the date fixed for 
settlement of issues. 

The petitioner had, therefore, prayed for omission of Section 80 
of the Code of Civil Procedure as recommended by the Law Com-
mission. 

18. The Committee have persued the comments of the Ministry 
of Law on the petition in which they have stated that the facts as 
stated in para 4 of the petition appear to be correct. The Code of 
Civil Procedure, 1908 is at present being examined by the Law 
Commission, which will also take into consideration the changes in 
the Code that might be necessary in view of the recommendations 
contained in the 14th Report of the Law Commission on the Reform 
of Judicial Administration. 

This. particular recommendation of the Law Commission made 
in Chapter 20-Suits against Government (pages 475-76) has been 
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taken note of while suggesting amendments to the Code of Civil 
Procedure. The Commission have prepared a draft report on the 
revised Code and circulated the same for comments of State Gov-
ernments etc. It has suggested that the following might be substi-
tuted for Section 80: 

"80. Costs of suits filed against Government etc. without 
notice.-(l) Where a suit is instituted against the' Gov-
ernment or against a public officer in respect of any act 
purporting to be done by such public officer in his official 
capacity, and the claim of the plaintiff is satisfied before 
the date fixed for the settlement of issues (or where the 
Summons has been issued for the final disposal of the 
suit, before the date of the hearing for final disposal), the 
plaintiff shall not be entitled to the costs of the suit 
against the Government or the public officer, as the case 
may be, unless reasonable notice of the suit stating. the 
particulars of the claim was given before its institution 
in the manner provided in sub-section (2). 

(2) A notice for the purposes of this section shall be in writ-
ing and shall be delivered to or left at the office of-

(a) in the caSe of a suit against the Central Government, 
except where it relates to a railway, a Secretary to 
that Government; 

(b) in the case of a suit against the Central Government 
where it relates to a railway; the General Manager 
of that Railway; 

(c) in the cas~ of a suit against a State Government, a Sec-
retary to that Government or the Collector of the 
District; 

(d) in the case of a suit against a public officer, that pub-
lic officer". 

Notes on clauses in respect of the proposed section 80 state as 
under-

"80. Section 80.-This is in implementation of the 14th Report. 
The object is to remove the existing prOvision requiring 
notice to Government before a suit is filed, and to subs-
titute, instea.d a milder provision whereby failure to give 
the notice does not entail dismissal of the suit, but merely 
dis entitles the plaintiff to costs of the suit". 

The Minister have added that the fU131 Report of the Law Com-
mission on the revision of the Code of Civil Procedure, 1908, is still 

. awaited. 

Ill. In view of the fact that the matter is already under consi-
deration of the Law Commission, the Committee recommend that 
no further action on the petition is needed. 
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V 

PETITION NO. 15 FROM SHRI SONUBHAU DAGADU't 
BASWANT, M.P., AND OTHERS, BOMBAY 

:W. The petition (Appendix IV) was presented to Lok Sabha 
by Shri Madhavrao Laxmanrao Jadhav, M.P., on the 26th Novem-
ber, 1964. The Committee considered the petition at their sittings 
held on the 14th December, 1964 and 12th March, 1965. 

21. The petitioners, who were stated to be over 25,000 Agris, had 
submitted the petition on behalf of the Akhil Agri (Agle) Samaj 
Parishad, collecting signatures from the Districts of Kolaba, Thana 
and Nasik (State of Maharashtra) where the Agris mainly dwelt. 

22. The petitioners had referred to the recommendation of the 
Backward Classes Commission contained in their Report presented 
in 1955, for the classification of the Agri Community as one of the 
'Most Backward' communities in Maharashtra, and complained that 
they had, however, been classified as an 'Advanced Community' and 
were being grouped with Brahmins, Shenvis, Kshatriyas and other 
truly advanced communities. Thereby, they had been deprived of 
opportunities, facilities, encouragement and protection afforded to, 
Backward Communities. 

They had reproduced in the petition a short summary of the 
conditions concerning different aspects of the Agri Community; to 
show that the Agri Community was really backward, the vast majo-
rity being uneducated and illiterate. In view of their backward-
ness, the community fell an easy prey to deceits, money-lenders and 
cheap, ruinous alcoholic liquors. 

The petitioners had, therefore, prayed that the Agri Community 
might be classified as a backward community and all facilities and 
benefits in respect of employment, education etc. might be made 
available to them also. 

23. The Committee have perused the factual comments (See Ap-
pendix X) furnished by the Department of SOCial Security on the 
petition in which that Department had explained their decision not 
to accept caste as a criterion for determining backwardness. The 
Government have finally decided not to draw up an aU India list of 
"Other Backward Classes". They have also advised the State Gov-
ernments that while the latter are constitutionally at liberty to 
follow the criteria of their choice for defining "Other Backward 
Classes", it is better to follow the economic criterion rather than to 
go by caste. 

The Department have explained the economic criterion for award 
of post-matric scholarships to "Other Backward Classes" wholly fin-
anc~d by the Central Government. The denotified, nomadic and 
semI-nomadic tribes will, however, continue to be treated as "Other 
Backward Classess" in view of their special problems. All persons 
ot~~r than these, who satisfy the criterion mentioned above, will be 
elIgIble for post-matric scholarships. 
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They have added that the request of the Agri Community for 
treatment as "Backward" or "Most Backward" cannot be accepted, 
as the Government of India are not maintaining any list of backward 
dasses other than the Scheduled Castes and Scheduled Tribes. The 
Department had. replied to a similar petition from Shri Sonubhau 
Dagadu Baswant, M.P., accordingly . . 

The Committee also note that a discussion on the Report of the 
Backward Classes Commission is pending before the House on a 
Motion moved by Shri Yashpal Singh, M.P., on the 3rd. October, 
1964. 

24. In view of the position stated above, the Committee recommend 
that no further action is necessary on The petition. 

VI 
PETITION NO. 16 FROM SHRI ANlL BASU AND OTHERS, DELHI 

25. The petition (Appendix V) was presented to Lok Sabha by 
Shri S. M. Banerjee, M.P., on the 1st December, 1964. The Commit-
tee considered the petition at their sitting held on the 14th Decem-
ber, 1964. 

26. The petitioners, who were Swarnakars led by the Akhil Bhar-
tiya Swarnakars Sangb, Darrba Kalan, Delhi, had stated that- the 
Defence of India (Amendment) Rules, 1963, relating to GOld Con-
trol, as amended from time to time, had failed to achieve their main 
objectives, viz. preventing the smuggling of illicit gold, lowering of 
geld price to the international level and unearthing of hoarded gold. 

The Sangh regretted that, in addition, the Rules had resulted in 
throwing two million gold artisans out of their hereditary avocation 
depriving them of their only means of livelihood. It was alleged 
that due to Government's failure to rehabilitate them, more than two 
hundred artisans had ended their miserable lives by committing sui-
cides. 

The petitioners stated that the Gold (Control) Bill as introduced 
in 1963, and the Bill as reported by the Joint Committee, contained 
nothing new except for conferring more powers on the Administra-
tor for dealing. with millions of unfortunate Swarnakars. They felt 
that t~ese powe~s were unjustified and that the Bill, as reported by 
the Jomt Cormmttee, would not only ruin self-employed goldsmiths 
etc., but would also create confusion and deadlock in the economic 
fabric of the Society. 

The petitioners, while submitting the following demands for sym-
pathetic consideration, had prayed that the Bill as reported by the 
.Joint Committee be dropped: 

(i) "Swarna Shilpa" as a Cottage Industry should· be reco-
gnised, protected and developed fully by Government, 

(ii) arrangements should be made for the import and distri-
bution of gold to artisans and the public through Gov-
ernment agencies; and 
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arrangements should be made for the .sale of "Swar~a 
Shilpa" products on the lines of handicraft products 10 

. the internal as well as international market, together 
with effective propaganda therefor. 

27. Since the Bill was pending before the .House, the Committee 
directed that the petition might be circulated tn extenso to all Mem-
bers of Lok Sabha under Rule 307 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 

28. The petition was accordingly circulated on the 14th Decem-
ber, 1964. 

VII 

PETITION NO. 17 FROM sHtu BANSIDHAR SAHU AND 132 
OTHERS, KENDRAPARA SUB-DIVISION, CUTTACK 

29. The petition (Appendix VI) was presented to Lok Sabha by 
Shri Surendranath Dwivedy, M.P., on the 11th December, 1964. The 
Committee considered the petition at their sitting held on the 14th 
December, 1964. 

30. The petitioners, who belong to Kendrapara sub-d.ivision, Cut-
tack District, Orissa, had expressed opinion that neither the Defence 
of India (Amendment) Rules, 1963, relating to Gold Control nor 
the Gold (Control) Bill, 1963, as reported by the Joint Committee, 
then pending before Lok Sabha, had proved beneficial to the inter-
ests of goldsmiths and other artisans employed in the trade from the 
economic point of view. They had referred to the fact that lakhs 
of such artisans had become unemployed and were starving; and 
felt that Government's objectives, viz. to stop illicit smuggling of 
gold, to lower gold price and to unearth hoarded gold, had not been 
~chieved by the said Rules, and would not be achieved by the Bill, 
if passed into law. 

The petitioners had put forth three suggestions, which were simi-
lar to those contained in Petition No. 16 referred to above but desir-
ed that specific prOvision therefor might be made in the Defence 
o.f India (Amendment) Rules, 1963, relating to Gold Control. Peti-
tioners had prayed that the Bill be dropped. 

. 31. As the Bill was pending before Lok Sabha, the Committee 
directed that copies of the petition might be circulated in extenso 
to all Members of the House under Rule 307 of the Rules of Proce-
dure and Conduct of Business in Lok Sabha. 

32. The petition was accordingly circulated on the 14th Decem-ber, 1964. 
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vm 

PETITION NO. 18 FROM SHRI BHADALYA NAVASHA GOND 
AND OTHERS, NAGAR HA VELI REGION 

33. The petition (Appendix VII) was presented to Lok Sabha by 
Shri K. Ananda Nambiar, M.P., on the 16th December, 1964. The 
Committee considered the petition at their sitting held on the 12th 
March, 1965. . , ' 

34. The petitioners had referred to the fact that, since the Nagar 
Haveli region was liberated from Portuguese rule, the Administrator 
~ppointed by the Union Government administered it but the old 
method of administration was continuing, causing untold miseries 
and hardships to the residents. Eighty per cent of the inhabitants 
were aboriginals closely linked witb Talasari and Dahanu taluks in 
the adjoining Maharashtra State. They had prayed for application 
()f the land legislation, levy of land revenue and wages, facilities 
given to aboriginals and establishment of Gram Panchayats, as they 
were applicable in Maharashtra, to the Nagar Haveli Region. 

35. The Committee have perused the comments furnished by the 
Ministry of Home Affairs (See Appendix XI) wherein they have 
explained the various measures taken to ameliorate the conditions of 
the residents of Nagar Haveli. Their comments are equally appli-
<:able to Dadra region also. The Committee note that the recom-
mendations of the Land Reforms Commission appointed in August, 
1964 are under consideration of the Ministry of Home Affairs and the 
Planning Commission. 

They also note that steps have already been taken to carry out 
tlurvey and settlement operations in the territory on the same lines 
as is being done in Maharashtra and Gujarat States, as regards land 
revenue and wages of agricultural and forest workers. 

Facilities have. also been given to the aboriginals in Dadra and 
Nagar Haveli regions as regards education, health, housing, estab-
lishment of Gram Panchayats on the basis of adult suffrage, etc. 
A Village Panchayat Regulation is being drafted to foster the Pan-
chayat movement and to bring village Panchayats on to the same 
pattern as were obtaining in other parts of the country. The Union 
Territory is also represented in Parliament since its integration i.e. 
11th August, 1961 by one member. 

36. The Committee have also perused a detailed map of the Dadra 
~nd Nagar Haveli regions forwarded by the Ministry. 

37. The Committee recommend that, in view of the facts furnish-
ed by the Ministry and the steps already taken and being taken bv 
them in this behalf, no action on the petition is necessary. . 
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PETITION NO. 19 FROM SHRI NABHI RAM JOSHI AND OTHERS, 
NEW DELHI 

38. The petition (Appendix VIII) was presented to Lok Sabba 
by Shri Tulshidas Jadhav, M.P., on the 22nd December, 1964. Peti-
tioners had protest~d against the Gold (Control) Bill, 1963, as re-
ported by the Joint Committee, and prayed that the Bill be dropped. 
As that Bill was under discussion in Lok Sabha, copies of the peti-
tion were circulated in extenso to all Members of Lok Sabha on the 
same day, namely, the 22nd December, 1964 in pursuance of the 
direction by the Speaker under Rule 307 (1) of the Rules of Proce-
dure and Conduct of Business in Lok Sabha. 

x 
NOTE FROM THE MINISTRY OF LAW RE. ACTION TAKEN TO 

IMPLEMENT THE RECOMMENDATIONS OF THE COMMIT-
TEE CONTAINED IN THEm FIRST REPORT, ON PETITION 
NO. 2 FROM SHRI C. KESA VIAH NAIDU 

39. In their first report, presented to Lok Sabha on the 28th 
March, 1963 the Committee, after considering Petition No.2 from 
Shri C. Kesaviah Naddu in the light of the comments of the Minis-
try of Law, had recommended (vide paras 18 and 19 of that Report) 
that voters on election duty within their own constituency should 
be provided ordinary voting facilities for voting at the polling sta-
tions of their posting. 

40. The Committee note that the Ministry of Law, with whom 
the recommendation was pursued, have intimated toat, after consUl-
tation with the Election Commission, necessary amendments in the 
Conduct of Elections Rules, 1961, have been made by the Conduct 
of Elections (Second Amendment) Rules, 1964. They have forward-
ed ~ copy of S.O. 3662 published by the Ministry in the Gazette of 
India Extraordinary, Part II-Section 3, Sub-Section (ii) dated the 
16th October, 1964, Rules 3 and 4 of the Conduct of Elections (Second 
Amendment) Rules, 1964, reProduced below [which inserted new 
Rule~ ~0(2) and 35A in the Conduct of Elections Rules, 1961] contain 
proViSIOns whereby a polling officer, presiding officer or other public 
se~ant on election duty, can, if he so desires, vote at the polling 
statIOn where he is on duty. 

"3. Amendment of Rule 20.-Rule 20 of the principal Rules 
shall be re-numbered as sub-rule (1) thereof, and after sub-
rule (1) as so renumbered, the following sub-rule shall be in-
serted, namely:-

'(2) Where such voter, being a polling officer, preSiding officer 
or other public servant on election duty in the constitu-
ency of which he is an elector, wishes to vote in person 
at an election and not by post, he shall send an applica-
tion in Form 12A to the returning officer so as to reach 
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him at least four days, cil" such shorter period as the re--
turning officer may allow, before the date of poll; and ir 
the returning officer is satisfied that the applicant is su(:h 
public servant and voter on election duty in the constitu-
ency, he shall-

(a) issue to the applicant an election duty certificate in 
Form 128, 

(b) mark 'EDC' against his name in the marked copy of the 
electoral roll to indfcate that an election duty certificate-
has been issued to him; and 

(c) ensure that he is not allowed to vote at the polling Ita!" 
tion where he would otherwise have been entitled to 
vote'." 

"4. Insertion of new RuZe 35A.-After rule 35 of the princi-
pal Rules, the following rule shall be inserted, namely:-

'35A. Facilities for public servants on election duty.-(1) The 
provisions of rule 35 shan not apply to any person who 
produces at the polling station an election duty certifi-
cate in Form 12B and asks for the issue of a ballot paper 
to him although the polling station is different from the 
one where he is entitled to vote. 

(2) On production of such certificate the presiding omc~r 
shall-

(a) obtain thereon the signature of the person producing 
it; 

(b) have the person's name and electoral roll number as 
mentioned in the certificate entered at the end of the 
marked copy of the electoral roll; and 

(c) issue to him a ballot paper, and permit him to vote, in 
the same manner as for an elector entitled to vote at that 
polling station." 

41. This notification was also laid on the Table of Lok Sabha on 
the 17th November, 1964. 

42. The Committee note with satisfaction that the recommendation 
of the Committee contained in paras 18-19 of their First Report on 
Petition No. 2 has been implemented in full by Government by the 
above amendments in the Conduct of Elections Rules, 1961. 

XI 
REPRESENTATION RE: GRIEVANCES OF SECONDARY SCHOOL 

TEACHERS 

43. On the 21st April, 1964, representatives of a large number of 
Secondary School teachers presented to the Speaker, Lok Sabha, 
HI. JrtsCh.-mber, representations purporting to be from one lakh 
signatories. These cofttained a number of demands, chief of which 
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-were uniform pay scales throughout India, security of serviee and 
introduction of pension scheme for teachers in non-Goverimlent 
~hools. 

44. The Committee have perused the comments of the Ministry 
of Education thereon (reproduced at Appendix XII). The Commit-
tee understand therefrom that the Government are taking various 
measures re: uniform pattern of education, uniform pey scales and 

. service conditions, security of service of teachers and old-age bene-
fits, setting up of a Secondary Education Grants Commission etc. 

-covering the various demands of the petitioners. 

45. The Committee havre also perused the reply given by the 
Minister of Education, Shri M. C. Chagla, in LoR Sabha to Starred 
Question No. 151 on the 3rd June, 1964, in which the Minister had 
stated that uniformity of scales allover India was very difficult 
since salary scales of teachers were linked with the general salary 
structures in the States. He had also mentioned about his offer 
to Chief Ministers of States that the Centre would be prepared to 
bear 50 per cent of the additional expenditure that might be incur-
red by the States for improvement of pay scales and conditions of 
service, including old age benefits, of Secondary School teachers. 

46. The Committee note that the Government are doing whatever 
is feasible in the circumstances for removal of the grievances of 
·Secondary School Teachers. The Committee have passed on the 
representations to the Ministry of Education for sympathetic con-

·..sideration and disposal. 

XU 

REPRESENTATION FROM SHRI G. D. SOMANI, BOMBAY RE: 
BAN ON COW SLAUGHTER IN INOlA 

47. The Committee at their sitting held on the 12th March,l965, 
-.eonsidered a representation from Shri G. D. Somani, Bombay ad-
dressed to the Speaker, Lok Sabha re: ban on Cow Slaughter in 
India.' W:II. 

48. The Committee have perused the comments of the Ministry 
of Home Affairs in which they have stated that prohibition of 
slaughter of cows etc. is provided in Article 48 of the Constitution 
in Part IV containing Directive Principles of State Policy. It 
is for the State Governments to take necessary action in the matter 
by promotion of suitable legislation etc. and the Central Govern-
ment cannot perhaps give directions in the matter to the States. 

. 49. The Committee have also perused the comments of the 
Ministry of Food and Agriculture (Deptt. of Agriculture) in which 
they have stated that the memorandum submitted by Shri Somani 
to the Speaker was also received by the Prime Minister and the 
Minister of Food and Agriculture. 
173 (Aii)i.S-2. 
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The Ministry have enclosed a note (See Appendix XUn on the-
various points raised in the memorandum, and stated that a dele-
gation of the memorialists, headed by Shri G. D. Somani, .h~d met, 
the Prime Minister on the 22nd February, 1965 and the MinISter of 
Food and Agriculture on the 24th February, 1965. The main points. 
raised by them were: 

(i) There should be complete ban on slaughter of cows and 
calves in all States. 

(ii) To achieve this objective, Article 48 of the Constitution 
should be amended to enable Parliament to enact unifonn 
legislation for the country as a whole. Alternatively, a· 
recommendation/directive from the Central Government 
could be issued to the State Governments concerned. 

(iii) The delegation drew special attention to the manner in 
which healthy milch cattle of good breed was being 
slaughtered in Calcutta. 

(iv) The scheme for establishment of mechanised slaughter 
houses should be abandoned altogether as cow slaughter 
was likely to take place on a larger scale in such slaughter 
houses if they were given an industrial character. The 
scheme could be revived, if at all, after a total country-, 
wide ban had been imposed on cow slaughter. 

(v) The export of cattle feed from the country should be pro-
hibited. , 

(vi) The Central Council of GosamV'ardhana should be given 
the status of &-statutory body. Shri U. N. Dhebar, Pre-
sident of the Council, would be discussing the matter' 
shortly with the Minister for Food and Agriculture. 

(vii) More grass-land should be made available for grazing: 
purposes. 

50. The Committee have perused the note (Appendix XnI) fur-
nished by the Ministry and observe that the economic utility of 
India's cattle (which had increased in number during the decade" 
ending 1961 by 11.4 per cent as against land resources'remaining al-
most constant) is limited by their low productivity. Under the", 
cattle development programme, emphasis is being placed on the 
maintenance of a limited number of good quality cattle by the 
farmer against a large number of low productive cattle being main-
tained at present. The recommendation of the Cattle Preservation 
and Development Committee set up by Government in NoV'ember, 
1947, suggesting a total prohibition at first on slaughter of all useful~ 
cattle other than animals of over 14 years of age, was accepted and a, 
draft model Bill was prepared and circulated to States for their 
guidance as enactment of legislation in this field was within their 
competence. The Note has also referred to the Supreme Court's 
ruling in Md. Hanif Qureshi Vs. State of Bihar, 1959 SCR 629*, in~ 
the light of which some of the States which had imposed total ban: 
on slaughter of cattle had amended the Act(s) to conform to the· 
ruling. The Expert Committee set up in 1954, the Central Council 
·A.I.R. 1958 S.C. 731 
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of Gosamvardhana in 1962, and the Planning Commission are not in 
favour of a total ban on slaughter and haVe stressed the desirability 
of limiting further rise in the Country's cattle population in view 
of the inadequate feed and fodder resources. 

51. The Committee feel that, in view of the facts stated above 
the matter does not call for their intervention. 

XUI 

REPRESENTATIONS INADMISSIBLE AS PETITIONS 

52. At their above mentioned sittings held during the period 
covered by this Report the Committee have also considered 84 re-
presentations and letters addressed by various individuals, bodies or 
associations to the House, the Speaker or the Chairman of the 
Committee, which were inadmissible as petitions. 

53. The Committee observe with satisfaction that, through their 
intervention during the period under report, 55 petitioners had 
been provided expeditious, partial or complete relief or due redres-
sal of their grievances, OT that the Ministries concerned had explain-
ed satisfactorily the grounds for not being able to remove the peti-
tioners' grievances. (See Appendix XIV). 

NEW DEuu· 
The 22nd Apr-d, 1965. 

M. THIRUMALA RAO, 
ChaiTman, 

Committee on Petitions. 



APPENDIX I 
'Pl:rrrION No. 9 

[Presented by Shri Sivamurthi Swami, M.P., on the 9th March, 19M] 
(See Para 7 of the Report) 

To 
Lok Sabha, 
New Delhi. 

The humble petition of Shri M. J. MPhamed Yakoob, Ex-Municipal 
Councillor, Mysore. 

SHEWETH: 
Your petitioner humbly begs to present before the august House 

practical proposals for All India Free and Cheap Housing Scheme, 
which are as follows: 

1. Factory System: For the Housing Scheme, we require a fac-
tory consisting of Saw Mill Units, Wood Working Machine Units, 
one tile factory and five lorries costing altogether about Rs. 5,00,000 
to Rs. 6,00,000: There must be one such factory for a population 
of 80 lakhs or one crore and on this basis, there will be 40 such fac-
tories for the whole of India. Each factory will prepare building 
materials, such as wooden articles and tiles for about 2,500 houses 
per year. All kinds of wooden ~aterials completely, of sizes as 
required for house building of types of description, must be Jn8l'lU-
factured by the factory and kept in readiness. The house builders 
should have no other work excepting masonry and construction of 
walls. Building materials will be at a very cheap rate since they 
are prepared in our own factories. Thus it is ppssible to have 
building materials, enough for one lakh houses per year from all 
the forty factories. Considering the present cost of living, this 
arrangement will save 50% of the ~tof materials. Apart from 
this, this scheme affords a living to lakhs of people by way of conti-
nuous work. 

2. Design and constructiofll of houses: The houses will be built 
of brick and plastered with cement flooring, roofing being of wood 
and tiles. These houses will be stronger and will sustain for more 
than 50 years. Accommodation will be of two rooms, one hall', and 
a kitchen, a store room and a compound in rear with bath and 
latrine. The houses will be in a row of 20 each unit, face to face, 
as per plan and have a footpath and a road in front and a conser-
vancy in the rear. They will be looking like an extension. Eacb 
house could accommodate about 8 persons. If the construction is 
t~ken up on ,a commercial basis, it eosts more. But if some respon-
SIble body undertakes to build the same with philanthropic view 
it may cost about Rs. 1,500 or 2,000 per house. Your petitioner ~ 
undertaken lot of pains for the last one year to devise the construc-

16 
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. f house of the above type at such small cost mentioned 
t~ 0 a In addition to the first design, another kind of construction 
~y ebe adopted. In growing teak plantation, we are adopting the 
method of removing the poles which grow nearer and such removed 
poles are sold in auctions at 25 np, 50 np or at the most 75 np per 
pole Instead of selling them in auctions, we could buy them and 
cut ihem aecording to plan and fix them to ground all round the 
house as per some fixed plan; then we can sprea~ the same poles 
f()r covering also 88 rafters and on them sheets or tiles for the shade 
and bamboo thatched wall may be co~ted. These kinds of 
houses will be durable, lasting for about 50 to 60 years ~d may cost 
within Rs. 1,000 per house which will be accommodatIng a single 
family consisting of five or si~ persons. 

3. FinaftCe fOT the acheme: Your: petitioner suggests in .this 
connection that in the whole of India, there must be a COmmIttee 
called the 'Housing Lottery Committee'. All those who have no 
houses may become members of this committee. Every member 
must subscribe Rs. 10 per year which may amount to Rs. 1,00,00,000 
(one clOre). We must have a lottery committee for the whole of 
India and there must be two lotteries per year. There must be four 
crores of tickets at Rs. 2 each, for every lottery, once in six months, 
grouped state-wise. There will be a realisation of many crores of 
rupees from this annually, out of which 50% of the realised amount 
must be earmarked for awarding as prizes which will be 100 in 
number, ranging from 5 lakhs rupees and the balance divided 
among 99 lotteries. The balance 50% may be used for financing 
the Housing Scheme. No tickets for this lottery should be sold to 
outsiders other than Indians, as it is meant solely for the benefit of 
the Indians. Some commission may be allowed to the sellers of 
lottery tickets as a source of incentive. When by sheer luck, SODle 
of our poor brethren win and increase in number, the attention of 
others is drawn towards these lotteries, seeing that the poor brethren 
are living happily with their families through these lotteries. In 
course of time, gambling in any form will become extinct. 

Thus, the total realisation for this building scheme would be in 
crores excluding approximately Rs. 3 crores for establishment 
charges and travelling expenses annually. We could build about 
1,00,000 houses annually and about 8 lakhs of people could be 
accommodated. We may go on increasing this lottery year after 
year and ~e may hope to realise about Rs. 40 crores annually. This 
schemt; will have sufficient work for more than lO lakhs of people 
of India and unemployment pr()blem will be solved to a certain 
ex.tent and appreciable percentage. The Government, in the com-
mIttee, must be I!- trustee on behalf of the committee. The entire 
amoun.t . must. be m the custody of the Government and they should b:t utilise this amount for any other purposes. This amount must 

spent province-wise according to a programme. 

Will ~rding to. this scheme, your petitioner is confident that there 
Yo n~. scarcIty of houses in India l\ithin a period of ten years. 
for~ petitIoner has formulated this scheme for the last two years 

he benefit of oW' countrymen, and is prepared to see that this 
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scheme is fully accomplished. The Government and the public 
must give their full cooperation. He assures that If the above 
scheme is successfully carried out, there will be no more poor 
brethren in India, without a house of their own. 

4. Administration: There must be a centre for the whole of India 
with branches in a link-to-link system from the Centre to Province 
(State), State to District and from District to the Villages. There 
must be members selected for these committees from among the 
people who own no ho~. These members must meet once a 
month in their respective places to discuss the work done. and sub-
mit a report to their next higher committee who will in turn send 
their progress report to . the Centre. Once in every six months, 
there must be a meeting of the Central Committee to discuss all 
these things and also to chalk out the programme for the future. 

The Committee members must be responsible people, either offi-
cial or non-official, without any restriction of caste or creed, rich or 
poor. They must be prepared to do purely voluntary and honorary 
service. The members shall arrange to build the required number 
of houses for the money given to them and the funds shall not be 
wasted except for establishment charges and so on. 

5. Mode of distribution of houses: The Government of India 
should, after implementing the oabove proposals, formulate methods 
under the Low Income Group HOUSing Scheme or other schemes, 
for benefitting the people living without houses, or those who belong 
to the Low Income Group below Rs. 150/-, both in the cities and the 
villages, 

and accordingly your petitioner prays that these suggestions of 
general public interest be taken into consideration and beimple-
mented by Government to solve the housing problem of low income 
and poor people in the country, 

and your petitioner as in duty bound will ever pray. 

Name of petitioner Full address Signature 

Shri M. J. Mohamed Ex-Municipal Councillol' and Sd/- M. J. Mohamed 
Yakoob owner of Indra Bhavan Yakoob. 

Building, Bamboo Bazar, 
Mysore City, Mysore State. 

Countersigned by 1 
J 

Sivamurthi SWami,· M.P., 
Div. No. 377, 

3-3-1964 



APPENDJ;X II 

PETITION No. 10 
IPresented by Shri Sivamurthi Swami, M.P., on the 9th March, 19M] 

(See Para 11 of the Report) 

"To 
Lok Sabha, 
New Delhi. 

The humble petition of Shri M. J. Mohamed Yakoob, Ex-Municipal 
Councillor, Mysore, 

"SHEWETH: 
Your petitioner humbly begs to present before the august House 

.practical proposals for controlling the floods to solve the food prob-
lem by increasing the irrigat).on potentialities in the country, de-
tailed below: 

1. Flood waters during rainy season: Rains in our country are 
,either wanting, untimely or too heavy. Again rains are not forth-
coming as and when required by different categories of crops. In 
.that, the net result is that the crops are in one way or the other 
.damaged, and not fully realised. When there are lot of heavy rains, 
much of it goes in waste to the sea. No scientist has so far given 
liny thought as how to conserve this extra rain water and use it for 
the purposes of irrigation. If means had been devised, perhaps the 
periodical havoc by rains to the crops could have long been eli-
minated. 

The slope of the ground in our country is such that waters on 
liCCOunt of heavy rains, gather from 3 to 4 hundred miles and fall 
into the river and hardly 10% of rain water is in any way usefully 
utilised for agricultural purposes. That means, 90% of rain water 
is going as waste to the sea. 

In our country about 70% of the fields are entirely depending 
.on rain water. As aforesaid, poverty in the country is also due 
-to this main reason of the agriculturists in not getting rains in time, 
.sufficient quantities of rain and timely and types of rain as and 
when needed by different categories of crops. To eliminate this 
long standing difficulty, your petitioner's flood scheme which is quite 
.economical in its practice, should immediateJy be taken up when 
the returns will be manifold. Nearly 80% of the fields are saved 
.from drought and wastE!! for rain water. When there are more 
than sufficient rains in our country, in or not in time, people do not 
~w how to conserve the same, as a resUlt of which many agricuI-
tunsts suffer and this forms 50% of the cauSe. The scheme has 
.mean!:; to conserve rain water. 

19 
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In this scheme there are no construction of any anicuts. If at. an there is any expenditure, it is. only on the constructio~ of 
channels which will solve the entIre problem. The expenditure-
will not be more than 20% of what is now being expended on irriga-
tion. Within 3 years the food problem will be solved with. a 
guaranteed recurring improvement, annually. Short duratIon 
crops (paddy Cl,"Op6 of different varieties) may be abundantly gro~ 
in waste barren lands, willi advantage, by the process of conservmg; 
rain water, during flood season. People ~y ge~ about ~ seers of 
rice per rupee and there will be no neceSSIty to unport rIce from 
foreign countries. 

2. Flood channel: Double Gate Channel, Second Gate Channel" 
and Reversed 'J' Cutting Channels are all the devices needed to· 
carry the river waters over hundreds of miles. After survey, one 
can easily estimate the area to be irrigated, quantity of water 
required, size of the gates required to be provided in the rivers and 
the main channels with gates at the branch channels. This scheme 
iii applicable to any place and rivers in India. Almost all the 
rivers in India can be interconnected by means of these devices. 
Full details regarding the scheme are appended below:-

In Northern India, where the rivers are in unusual floods, 
nearly a crore of acres worth of crops are being damaged, 
crores of people are denied of their hard-eamed fOod, 
including lOBS of life, property and livestock in thousands. 
This is an annual and periodical catastrophe costing the 
Government a hundred crores of rupees in the form of 
relief to th~ suffering. The scheme will surely eradicate 
all the foregoing misfortunes. Procrastination is the· 
thief of time. Greater the delay, greater the loss in 
many ways. No matter how many more crores of rupees 
may be spent on schemes other than petitioner's, he is 
sure, it will not improve the situation in the country. 

Your petitioner fervently hopes that the House will bestow 
its serious attention and action to implement his schemes 
at the earliest opportunity, for the sake of the country, 
and its suffering humanity. 

3. Sacond additional channel: In various rivers there is only one 
or two channels and one Kate for each river. This does not cover 
appreciable areas of dry land. During the floods season excess 
~ater finds its o~ oo~ in ~pite of the amount and damag~s areas 
10 and around 1t, resulting 10 heavy financial investment by the 
Government for repairs. What the petitioner suggests is that a 
Second Additional Channel be opened where the river takes its own 
co~e while in flood§. This will cover as much dry land as the 
eXlStmg ch~el, with a Kate. Th~ investment required here, is 
for the additlO~l channel only. ThlS will be on a temporary basis 
only. The eXlSting channels will not be interfered with or damaged 
but will continue to function on their own. ' 

.f.. Economical Uie of flood waters during flOOds season. Second 
gate channel: There is a great need to store water in tanks or lakes, 
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especially the excess water flowing from anicuts dur~ floods sea ... 
son. The Roods season will last for 5 or 6 months m a .ye~r and 
·n this period much havoc is done by the floods to the natlon s 2ro-
~ies in addition to heavy casualties. A~ present we find a ~t 
gate open at every anicut leading the water mto a canal, from whIch,. 
water is taken for cultivation of lands nearby. If another second' 
cutting gate is opened to the anieut, by the side of the first gate, 
at least 50% of the flood waters is deviated from the canal, by widen-
ing the canal and strengthening th.e b~ds and ~g br~es 
towards the barren lands in the directIon to a distance depending 
on the flow of water, from storage tanks erected for the purpose. 
Your petitioner feels that 50% of dry lands now lying fallow and 
dry in the nearby areas could easily be brought under wet cultiva-
tion. Government are also aware' that the present growth of popu-
lation in the country is about one crore every year and unless other 
measures are taken to check the growth of population, the country's 
economic resources and agricultural resourCes in the open area of 
the country will not however improve. We must see how best we 
can help our countrymen in their needs for food and shelter. The 
implementation of these proposals will surely provide jobs to many 
unemployed persons. The need for importing food stuffs will be 
considerably minimised and the wealth of the country enormously 
illcreased. Crores of people in the country will get food if the 
above proposals are implemented. About 10% of water is being 
utilised for crops, while 9&% is helplessly going to the sea. The 
excess of water from the rivers in India, after filling the kates, 
should be USed as much as possible in places where aditional extent 
of lAnd could. easily be brought under west cultivation. This stops 
any water going into the sea, as waste. Excess water it is possible 
to store by constructing Storage Tanks and lead channels from the 
Storage Tanks to nearby dry plains. To regulate the water flow, 
side channels may be dug so as to irrigate the additional land, since 
water rushes wherever it finds its own level without any effort. By 
this method, crores of acres of land could be brought under wet culti-
vation in five years' time resulting in employment to crpres of un-
employed and the food situation eased to an appreciable extent in 
three years' time. 

5. Northern Indian big rivers-Reversed tJ' Cutting Channels 
Gate on a permanent bCUlis-Crops throughout the year: Generally 
Northern Indian big rivers flow with full water throughout the 
year, in narrow and low level areas. If proportionate Reversed. 'J' 
type cuttings of suitable width, one foot below the level of the river 
~ccoD1panied by a wall required for the 'J' type are made (bearing 
m mind t!le strength of the soil beneath) providing gates (its 
strength being that much sufficient to withstand the flow of water 
from the gate) hundreds of miles of channel could be easily dug with 
branches without anicuts, to irrigate crores of acres of 'land. Instead 
of constructing a. 5-crore worth of dam, a 20 to 25 lakh worth of 
Reversed. 'J. type cutting will do much better than the dam. This 
only acts as a diversion for flood waters preventing havoc common ha,ery year. Storages may be made wherever possible from such 
c ~els and canals extended therefrom. Putting strong bunds 
besides the rivers dOf"..s not eliminate flood havocs. Moreover, the 
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more the bund is strengthened, the more the impact of water. It 
is therefore, an accepted fact that flood waters in big rivers of 
N~rthern India must be allowed to pass freely by diverting them to 
channels dug with Reversed 'J' cutting with gate leading to a cnan-
nel water being regulated from the gate according to the area of the 
land available at all possible points. By this, we can safely avoid 
heavy expenditure that is wasted now on the strengthening of 
bunds. With negligible cost the flood waters can be diverted for wet 
cultivation. Further, for Reversed 'J' cutting areas, minimum cost 
walls have to be provided except at the gate opening to the channel, 
according to the quantity of water to be allowed. The wall protects 
the cutting from further eruption. Bearing in Iriind the distance 
of the river from its starting point, only that much water should be 
allowed to exist and flow in the river and the rest diverted via 
'Reversed 'J' cutting channels, which will prevent havoc to crops and 
·villages during flood season and promote irrigation and cultivation 
of wet lands. When Rs. 200 to Rs. 500 is realised by way of contri-
bution on an acre of land converted as wet, the Government can 
then easily sanction the scheme without any hesitation. To promote 
wet cultivation on a large scale, land may be allotted to the landless, 
free of cost. . 

With the help of Reversed 'J' cutting channels, rivers can be 
brought together with one another, having regard to the level of the 
Reversed 'J' cutting channel and the river, which will then make 
the water in the river and in the Reversed 'J' cutting channel appear 
tin one and the same level. This can be done without the necessity 
.of an anicut. Reversed 'J' cutting is such a device that it can com-
mand and regulate quantities of water as much or less and as and 
when required. With the help of the cutting channels, to big rivers, 
water can be made available throughout the 12 months of the year, 
in the canals and grow crops sucesslully. 

The advantages of the Reversed 'J' cutting channels are: 
(i) ill case of rivers which dry up in summer, water can be 

drawn from big rivers into these thl't>ugh this channf>l. 
This will keep such rivers full of water throughout the 
year, from which lands can be cultivated, with the assist-
ance of dams at suitable places. 

(ii) During floods, the rivers change their courses and run 
over the bunds, which will ultimately render the land 
unfit for cultivation. At places where the rivers burst 
~hrough, Reversed 'J' cutting can be introduced on top of 
1t and water directed to the fields for cultivation. 

(iii) This Reversed 'J' cutting is a new discove~y and helps 
the world at large to a great extent. 

Your petitioner is confident that even a fraction of water will 
not go waste under his scheme. The flood water is utilised to the 
ms.ximum and does not leave a chance of it going to the sea, in 
waste. ~uch a device as this is yet to be discovered and tried by 
a~y one In the world. If the above scheme is implemented imme-
(hately, the food problem facing the country will be solved automati-
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cally within a span of 3 years, besides providing employment for 
the whole population of. India. 

Apart from what has been narrated about the Rever.sed 'J' c~tt­
ing channel, there are other numerous schemes and deVIces relatmg 
purely to floods, like: 

(a) Control of flood waters during rainy season. 
(b) Flood channels. 
(c) Second additional channel. 
(d) Economical use of flood waters auring flood season-second 

gate channel. 
(e) Flood channel-Storage tanks-construction of. 

All these schemes when practically tried, are more and more 
economical in expenditure and advantages are much more than what 
is being realised by the Government out of their own schemes. If 
necessary, your petitioner is prepared to explain in person the work-
ing of the Reversed 'J' type cutting channel with the practical 
demonstration. 

6. Flood channel-Storage tanks-Construction of: The floods in 
the rivers during the rainy seasons have not been so far successfully 
controlled, with the existing anicuts, because out of the enormous 
quantity of flood waters, only that much is stored depending ('In the 
strength and capacity of the anieut as any attempt to store more will 
only damage the anicut. As such, lot of floods waters is going waste 
to the sea, such waste of water can be controlled by the aid of storage 
tanks constructed in very many basin shaped hallow areas accom-
panied by hillocks not very far from the rivers; sometimes these 
areas are fairly big and quite suitable. By constructing a mud bund 
one one side only (leaving its other three sides) where hillocks exist, 
at low cost, any amount of flood waters can be stored. These basins 
are naturally connected to every flood channel. Sufficient water to 
feed many crores of acres throughout India can be stored. This 
scheme does not interfere wi th the normal functioning of the exist-
ing anicuts, during other seasons of the year. This scheme will be 
practicable and applies to all the rivers, big and small. 

The demands of the existing and increasing population can never 
be met, no matter how many dams are constructed. Instead, con-
struction of storage tanks at suitable places in close proximity of 
every river is of primary importance and deserves priority over the 
dam. From storage tanks water can be directed to any place of 
irrigation. It need not be apprehended that the other dams may run 
short of water consequent on the construction of storage tanks. 
During floods season the entire number of storage tanks will be 
filled with this water all in a matter of 24 hours. The existing dams 
are conserving only 15 per cent of the flood waters going in waste. 
Ylhereas storage tanks will conserve another 30 per cent. more mak-
mg a total of 45 per cent of the flood waters hitherto going in waste 
to the sea, which will be more than sufficient to comply with the 
requirements of irrigatioD. Therefore, storage tanks are inevitable 
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and a nece&Jiity. If the technidans specialising in this branch give-
this subject their serious thought, it W91!1lU be well worth it. 

and acc9l'din.gly your petitioner prays that these suggestions of 
g~era1 public interest be taken. into consideration aDd be implement-
ed accordingly to solve the food problem in the country. 

and your petitioner as in d.uty bound will ever pi'ay. 

Name of petitioner Full Address Signature 

Shri M. J. Mohamed Ex-Municipal CeloUlcillor and Sd./- M. J. Mohamed 
Yakoob owner of Indra Bhavan Yakoob 

Building. Bamboo Buaar, 
Mysore City, Mysore State. 

Countersigned 1 
by J Sivamurthi Swami, M.P., 

Div. No. 377, 
3-3-64. 



APPENDIX DJ 

PETrrloN No. 14 
[Presented by Sh!'i Mohan Swarup, M. P., on the 1st May, 1964] 

(See Para 16 of the Report) 
To 

Lok Sabha, 
New Delhi. 

The humble petition of Shri Chandra Prakesh Agrawal. 

SHEWETH: -
1. Section 80 of the Civil Proeedure Code (Act No. V of 1908) 

provides that no suit shall be instituted against the Government or 
against a public officer in respect of any act purporting to be done by 
such public officer in his official capacity, until the expiration of two 
months next after notice in writing (in the mlanner provided in the 
section) has been delivered, and stating certain particulars in the 
notice without which the suit cannot be institut-ed. 

2. As a matter of fact, this provision of the law is against the 
spirit of the Constitution of India, which lays down equality before 
law and equal protection of law, and this provision, which has lost 
its purpose and the necessity for availing it as a safe weapo~ Wlder 
the present set-up of the Rule of Law should not therefore be utilised. 

3. There is no reason why the Government or its officers should 
'seek this kind of privilege under the "Rule of Law", and as there is 

almost no scope for such a privilege under the basic law of the land, 
the matter requires careful consideration. 

4. The Law Commission, in their Fourteenth Report on the Reform 
of the Judicial Administration (vide Vol. I, Chapter 20: Suits Against 
Government, pp. 475-476 of the Fourteenth Report of the Law Com-
mission) have recommended that this provision in the Civil Procedure 
Code, which is a cause and source of hardship in a large number of 
cases, should be omitted, and, in its place, it should be provided that 
if a suit against the Government or public officer is filed without 
reasonable notice, the plantiff would be deprived of his costs in the 
event of a settlement of his claim by Government or the public officer 
before the date fixed for settlement of issues. 

5. The omission of the above provision is, therefore, vitally neces-
sary in the public interest, since by its continuance, the public cannot 
get immediate relief by way of injunction or otherwise, and this 
results in hardship in genuine cases. While a wealthy and prosper-
?us man can get his purpose served by invoking the extraordinary 
Jurisdiction of the High Court under Article 226 of the Constitution 
·of India, it is hardly possible for an ordinary man with limited 
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income to do so. Keeping this aspect of the matter in view, the 
omission of Section 80 of the Civil Procedure Code, as it stands at 
present, is all the more necessary, with a view to provide equal 
justice to all. 

6. The popular leaders of the people are of the view that justice 
should be made cheap so that one can get it within his reach.' Shri 
Lal Bahadur Shastri, Union Minister without Portfolio, who presided 
over the function at the Centenary Celebrations of Lala Lajpat Rai 
Memorial series at Lajpat Bhavan in New Delhi on 28th January, 
1964, had regretted that justice was not available to the common peo-
ple at a low cost. 

7. The omission of the said provision of law will also be great help 
in certain other aspects, for example, the people will thereby get 
relief in the district courts instead of the High Court; and thus the 
High Court will be able to clear the arrears of work or part of it. 

and accordingly your petitioner prays that the above submissions 
made by him may kindly be t.aken into consideration and that the 
existing prOvision of Section 80 of the Civil Procedure Code may be 
omitted in the public interest, as recommended by the Law Com-
mission in their Fourteenth Report. 

and your petitioner as in duty bound 'will ever J'ray. 
--------------- .--------------

Name of Petitioner Full Address Signature with dare 
-----------_._--- ------ ------

Shri Chandra Prakash Kaimganj, 
Agrawal U.P. 

Sd/- C. P. Agrawal, 
IC}-2-1964 --------- ---_.---

Countersignedl Kr. Mohan Swarup M.P. 
by ~ Div. No. 485, 

J 13-3-1964: 
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APPENDIX IV 

PETITION No. 15 
[Presented by Shri Madhavrao Laxmanrao Jadhav, M.P., on the 

26th November, 1964] 

Lok Sabha, 
New Delhi. 

(See Para 20 of the Report) 

The humble petition of Shri Sonubhau Dagadu Baswant, M.P., 
Shri Ganesh Lakshman Patil and others belonging to the 'Agri' 
Community, 

SHEWETH: 
On behalf of Akhil Agri (Agle) Samaj Parishad, the one and the· 

only central organisation representing all the sections of Agri Com-
munity, your petitioners have the humble honour and privilege to 
present to you this mass petition signed by over 25,000 Agris. These 
signatures have been collected by the Parishad from different vil-
lages and towns in the Districts of Kolaba, Thana and Nasik (State 
of Maharashtra). 

2. The Report of the Backward Classes Commission (1955)' 
appointed by the Government of India and headed by no less a 
person than revered Kakasaheb Kalelkar, has confirmed categorical-
ly that the 'Agri' Community is one of the 'MOST BACKWARD~ 
Communities in the State of Maharashtra after careful and ccitical 
investigations, study and inquiries (Vol. I, Page 23 and Vol. II 
Page 36). 

3. It is however to be unfortunately regretted that the 'Agris' are 
classified as an 'Advanced Commtmity' and are grouped with. 
Brahmins, Shenvis, Kshatriyas and other truly advanced ~ommun'" 
ities. Thereby Agris are being depcived of the opponunities, faci-
lities, encouragement and protection which are afforded to Back-
ward C:>mmunities. How much havoc this wrong and unwise 
pohley of the Government must have played with the budding 
careers and future of the younger section of Agri Community in 
particular may best be imagined. 

Shoulder to shoulder with their countrymen, Agri youngsters-
are aspiring to advance themselves !in all the activities of the nation-
building so that they would be second. to none to discharge their 
patriotic responsibilities as vanguards of the future. 

4. Below, your petitioners also beg to reproduce a short summary-
-of the conditions concerning different aspects of Agri Communi~ 
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.which might be taken into consideration, and fervently pray for 
:your sympathetic consideration of their case. 

'Agri' Community at a Glance 

Population.-Approximately 7 lakhs. 
Domicile.-Kolaba DistTict and Thana District spread mostly 

;along marshy creeks and jungle and hill-outskirts and Nasik District 
in the State of Maharash'tra. 

Number of Villages of residence.-Thana District Kolaba District 
.Nasik District 28. 

Trades and Professions.- (1) Seasonal farming. 
(2) Agcicutural labour. 
(3) Salt-pan workers. 
(4) Vilia.ge Musicians. 
(5) Wood-cutting labour. 
(6) Stone-cutting. 

. (7) Sea sand uplifting. 
Spoken language.-A dialect of Marathi. 
Mode of Worship.-Village diet'ies, Bhavani and Khandoba. 
GeographicaL environment.-Agri populations are almost cOln-

pletely cut off by hill ranges and forests in the interior and marShy 
,creeks in the plains. Very few villages of Agri population are 
.directly connected with the main trade routes or roads. Their isola-
tion: from the rest of the cultured urban popu'lation is one of the 

,cauges of their general backwardness. 
Allied communities.-'Kolis' or fishermen along sea-shores; War-

lis and Katkaris along hill sides. All of these communities are classi-
fied either as Backward or Tribal Communities. 

Mode of clothings.-(A) Males:-Loin cloth girded upto down 
below knees or langotis; a 'Kabja' or a sleeveless jacket of coarse 
cottol)-c'loth; a white cloth piece serving as turban. 

(B) Females: A 'Choli'; A sari tightly wrapped round waist and 
upto knees, covering shoulders and breasts; A 'Khol' a 'Kambal' 
~uitably folded to cover-up the backside of the body from head to 
knee. The 'Kambal' also serves to ward off the sun whilst walking 
. and working and also for squatting down whenever required. 

Ornaments.-Mostly of Silver and of antique pattern-' 

(a) 'Put1:is' 'Vajrathik'-golden l serving as 
'Saree'-silver J necklacea. 

(b) 'Bawte'-silver-arm wear. 
(c) 'Got' and 'Patlis'-si'lver-Wristwear. 
(d) 'Nath' or 'Moti'-miniature pearls nosering. 
(e) 'Gathe'-Gold plated earrings. 
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Economic poverty.-'Agris' cultivate their petty rice farms. 
'Which give yield only once a year, either as direct cultivators or 
tenants. Nearly 90% of Agris thus occupy farms between! and 2 
.acres only. The farm-land is mostly marshy or salty and therefore 
requires considerable amount of dntensive labour with proportion-
ately very less return. At least three seasons out of five years, 
vagaries of nature play havoc with the farming activities. If at any 
time the rains are favourable, the sea tide intervenes to do the 
.damage by bursting the protecting mud 'bunds'. 

During the off-farming season, the 'Agris' hire themselves out as 
labourers on farms or in petty village undertakings'. 

In the city of Bombay, Agris were among the original settlers. 
living in small villages. Today, all their lands and villages are raz-
·ed to the ground and they are reduced to serve as workers in mills. 
factories etc, 

If at all, a genuine specimen of the proverbial poverty of the 
-Indian peasant is to be presented, it is here-the 'Agris', 

Low Culture.-Though it cannot be said that 'Agris' have their 
'own peculiar culture as in the case of Tribal Communities, they are 
a most backward community in respect of culture etc. in general. 
Looking to their modes of living, thoughts, traditions, language, 
'habits etc. etc., they can be said to be a community bordering 
'between the Tribal and other backward communities, 

Educational backwardness,-There is no 'Agri' person holding 
.any Administrative Post. Only a very few in the cities can be said 
to be highly educated. 

The vast majority of 'Agris' from the countryside are simply 
'uneducoted and illiterate. Some of the 'Agris' from the Villages can 
be said to be literate in the sense that they can only sign their 
:names and nothing more. 

If this is the position in respect of male 'Agris' what must be the 
!pitiable and tragic conditions of the womenfolk can best be imagined. 

On account of their illiteracy and educatioml backwardness, 
Agris fall an easy prey to the deceits, foul play and manoeuvrings 
of money-lenders, businessmen, landlords and traders and other ex-
'ploiting section of the society. No wonder that, in the circums-
tances, they elso become the easy victims of cheap, dreadful and 
ruinous alcoholic liquors, 

and accordingly your petitionel'$, on behalf of the Agri Commu-
nity, pray that their case for classifying them as a Backward Com-
munity-which they are really-needs to be sympathetically reconsi-
dered end that all facilities and benefits in respect of employment, 
education etc. due to Backward Communities be made available to 
:them. 
173(aii) LS-3. 
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and your petitioners as in duty bound will ever pray. 

S. No. Names of first two 
signatories 

Full Address Signature with dat~ 

Shri Sonubhau Daga- Gangabai Mansion, Sd/- S. D. Baswant 
du Baswant, M. P., Govindji Keni Road, 18-11'-64 
President Akhil Boiwada-Pare1, 
Agri CAgle) Sama; BombaY-12. 
Parishad. 

Shri Ganesh Laksh-
man Patil, General 
Secretary, Akhil 
Agri CAgle) Samaj 
Parishad . 

...... - .. ---

Do. 

CounterSigned} 
by 

Sd/- G. L. Patil 
18-u-64 

Madhavrao Laxmanrao< 
Jadhav, M.P. 

Div. No. 58. 



APPENDIX V 

PETITION No. 16 
[Presented by Shri S. M. Banerjee, M.P., on the 1st December, 1964] 

(See Para 25 of the Report) 
To 

Lok Sabha, 
New Delhi. 

The humble petition of Shri Ani! Basu on behalf of the represen-
tatives of Swarnakars of India, and others. 

SHEWETH: 
1. The Gold (Control) Bill, 1963. as reported by the Joint Com-

mittee is now pending before Lok Sabha. 

2. Swarnakars of India led by The Akhil Bhartiya Swarnakars 
8angh, are of considered and firm opinion toot the Defence of India 
(Amendment) Rules, 1963. relating to Gold Control, as amended 
subsequently, have by all considerations and beyond any doubt 
registered a black record of series of abject failures in as much as 
the main objectives of the Order, viz. (a) checking of smuggling of 
illicit gold, (b) bringing down the price of gold to international 
level, and (c) bringing out/unearthing of hoarded gold for utiliza-
tion in Nation Building Project have not yet been realised. 

3. The Sangh also note with deepest regret that, whereas the 
Defence of India (Amendment) Rules, 1963, relating to Gold Control 
have failed in their rool and avowed objectives, they have neverthe-
less succeeded in throwing two million Gold artisans out of their 
hereditary avocation depriving them of their only means of liveli-
hood and this has been admitted by the Hon'ble Finance Minister 
Shri T. T. Krishnamachari on the floor of this Parliament os early 
as the 21st September. 1963, when he said that the Gold Control 
Amendments are necessary "to alleviate the hardship to the class of 
p~ople who have been working on Gold as a moons of livelihood." 
The Government has failed, the 8angh feels, to give them employ-
ment or to rehabilitate them as a result of which more than two 
hunared artisans ended their miserable life by committing suicides. 

4. Under the circumstances, the Government introduced the Gc.!d 
(Control) Bill, 1963, in the Parliament with Q view to make it a 
permanent law. But there is nothing new in this Bill, which is the 
same as the old Gold (Control) Rules, 1963 as amended subsequently 
from time to time. 

Nor have your petitioners found anything new in the Report of 
the Joint Committee, save and except for some additional powers 
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given to the Administrator to strengthen his hands to deal ruthlessly 
with the millions of the unfortunoate Swarnakars. Your petitioners 
feel that giving additional powers is unjustified and undemocratic. 

5. Your petitioners are of the firm opinion that the Gold (Con-
trol) Bill. 1963 as reported by the Joint Committee, will not only be 
ruining the self-employed Goldsmiths and others working as artisans 
to whom this was a traditional method of earning their brood, but 
has also created confusion and deadlock in the economic fabric of 
the Society. 

6. Your petitioners, therefore, submit the following demands for 
sympathetic consideration by Parliament: 

(a) Government should recognise ond protect "Swama~ 
Shilpa" as a Cottage Industry and shoulder all responsi-
bilities for its fullest development. 

(b) Arrangements should be made for the import and distri-
bution of Gold to artisans and the public through Govern-
ment agencies. 

(c) Arrangements should be made for the sale of "Sworna 
Shilpa" products on the lines of handicraft products, in the 
internal as well as international market; and for launch-
ing of an effective propaganda for the sale of the products 
and e3tablishment of Jewellery Emporias in different 
places for this purpose. 

and accordingly your petitioners pray that the Gold (Control) 
. Bill, 1963, as reported by the Joint Committee, be dropped. , 

and your petitioners as in duty bound will ever pray. 

81. Name of first 
No. signatory 

1 Shri Anil Bl'lU, 
General Secretary, 
Akhil Bh'lrariya 
Swarnakar Smgh. 

--------.-~~ .. - --

Full Address Signature with date 

.. 
1626, Dariba Kalan Delhi-6. Sd/- Anil Basu 

28-11-64 

Countersigned 1 
by r 

) 

S. M. Banerjee, 
M.P. 

Division No. 462 
28-11-64 



APPENDIX VI 

*P!:TrrION No. 17 
[presented by Shri Surendranath Dwivedy, M.P., on the 11th 

December, 1964] 

To 
Lok Sabha, 

New Delhi. 

(See Pera 29 of the Report) 

The humble petition of Shri Bansidhar Sahu on behalf of 
Kendrapara Sub-division Swarnakar Sangha, Orissa, and 132 
others, citizens of Kendrapara sub-division in Cuttack District. 
Orissa, 

SHEWETH: 
The Gold (Control) Bill, 1963, as reported by the Joint Com-

mittee, is now pending before Lok Sabha. 

2. Your petitioners are of the firm opinion that the Defence of 
India (Amendment) Rule3, 1963, relating to Gold Control, have 
proved harmful to the interests of goldsmiths and other artisans 
employed in the trade, from the economic point of view. As a result 
of the promulgation of the said Rules, lakhs of people have become 
unemployed and are alm03t starving. The objectives of the Govern-
ment viz., to stop illicit smuggling of gold, to lower gold price to 
the international level" and to unearth hoarded gold, have not been 
achieved by the enforcement of the said Rules. There has been in-
calculable loss to the nation, as a whole. 

3. The purpose of the Government will not be served by the Bill 
now pending before Lok Sabha, which merely attempts to make tile 
Defence of India (Amendment) Rules, 1963 relating to Gold Control. 
a permanent law. 

4. Your petitioners, therefore, submit the following suggestions 
for making suitable provisions in the Defence of India (Amend-
ment) Rules, 1963, relating to Gold Control:-

(i) The Gold orooment trade may be considered as a CO"" ~ 
industry and sufficient protection should be giver. to it 
and Government should take full responsibility for its 
development. 

(ii) Government should supply gold to the goldsmiths and 
jewellers and also to the public through its own agen~ies. 

(iii) Government should organise sales of all manufactur~d 
articles of goldsmiths and jewellers like other cottaie 
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industries and should open stalls at different centres for 
the purpose. . 

and accordingly your petitioners pray that the Gold (Control) 
Bill, 1963, as reported by the Joint Committee, be droppeu. 

and your petitioners as in duty bound will ever pray. 

S1. 
No. 

Name of First 
Signatory 

Shri Bansidhar Sahu 
on behalf of Ken-
drapara, SUb-divisio-
nal Swarnakar 
Sangha, Orissa. 

Full Address 

Village Talabarang 
P.O. Kendrapara, 
Cuttack, Orissa. 

Countersigned 
by 

• Oralnal received In Orlya. 

t 
) 

Signature with date 

Sd/- Bansidhar Saha 

S. N. Dwivedy, 
M.P. 

Div. No. 438 
7-12-64 



APPENDIXVD 
PETITION No. 18 

[Presented by Shri K. Ananda Nambiar, M.P., on the 16th Decem-
ber, 1964] 

"To 
Lok Sabha, 

New Delhi. 

(See Para 33 of the Report) 

The humble petition of Shri Bhadalya Navasha Gond and other 
inhabitants of Nagar Haveli, Goa, 

.sHEWETH: 
The Nagar Haveli region in Goa was liberated from the Portu-

guese rule and since then it is governed by the Administrator of 
:the Union Government. However, the old land legislation still CGn-
tinues there and the method of administration is unchanged with 
-unto miseries and hardships continuing. Eighty per cent of the 
people are aboriginals who are closely linked to the Talasari and 
Dahanu talukas in the adjoining State of Maharashtra. 

2. Your petitioners, therefore, submit that the following legisla-
1ive and other measures ap~licable in the State of Maharashtra may 
;a1s0 be made applicable to the Nagar Haveli region: 

(i) Land legislation; 
(ti) land revenue and wages of agricultural and forest work-

ers as in the adjoining Talasari taluka in Maharashtra; 
(iii) facilities given to aboriginals in Maharashtra; and 
(iv) establishment of Gram Panchayats on the basis of adult 

suffrage. 
and accordingly your petitione),s pray that the above demands 

'submitted by them may kindly be considered sympathetically by 
Lok Sabha, 
'8lld your petitioners as in duty bound will ever pray. 

Sl. 
No. 

Name of First 
Signatory 

Full Address Signature or thumb 
impression. 

Shri Bhadalya Navasha Nagar Haveli, Thumb-impressed. 
Gond. Goa. 

1 K. Ananda Nambiar, 
Countersigned }- M.P. 

by ) Div. No. 442 
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APPENDIX VID._ 
PEnnON No. 19 

[presented by Shri Tulshidas Jadhav, M.P., on 22nd December, 1964&: 
circulated in pursuance of the Spe,aker's direction under Rule 3:r. (1) 
of the Rules of Procedure and conduct of Business in Lok Sabha1 

To 
Lok Sabha, 
New Delhi. 

(See Para 38 of the Report) 

The humble petition of Shri Nabhi Ram Joshi, and other CitizeIlS> 
of India most respectively, 

SHEWETH: 
1. Your petitioners aggregating to nearly 25,00,000 citizens are' 

voicing the sentiments of people from various States in India. Your 
petitioners feel that on account of inadequacy of time more number 
of people could not join in this representation and have no doubt 
that if given some more time to place their views before this Hon'bIe-
House, more than five times the number would jcin us in expressing our views regarding the Gold (Control) B-1I, 1963 which is being 
piloted before this Hon'ale House. 

2. It will he recalled that this Bill was submitted to the Joint 
Committee of both the Houses for exarftination and scrutiny and' 
have the opinion of nearly 4:> hon'ble Members constituting that 
Committee. The Joint Committee heard varlOUS representatives-
and has submitted its report to the Parliament. The report includes. 
the recommendations of the Committee as also minutes of dissent. 

3. Your petitioners most respectfullv beg to point out that rules 
for the control of quality and quantity of gold have already been 
framed by the Government under the Defence of India (Amendment_ 
Rules) 1963. These Rules were introduced with a view to check 
smuggling and bring down the soaring prices of gold. The Govern-
ment felt and. it is submitted, very rightly. that unless the price of' 
gold was controlled and brought on par with the international price 
the inflation in prices would not be checked. Your pe-:.itioners feel 
that the remedy sought by the Government by the introduction of 
Gold Control Rules is faulty and ineffective. The statements made 
by the Ministers c.oncerned from time to time regarding the work-
ing of the Gold Control Rules and the effect it has produced till now 
are not satisfactory and it must be conceded that these rules have, 
failed. It will not be out of place to mention that the price of gold 
has not yet come down to the level it ought to so that inflation may 
be checked. It must also be conceded that smuggling in gold is still' 
continuing unabated. Your petitioners, therefore, feel that the 
Gold Control Rules are not the effectivp. xemedv for bring;ng do,,'D 
prices 01 gold and inflation nor are they a panacea for stopping 
smuggling of the precious metal. 
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4. Since the Gold Control Rules framed under the Defence of 

India (Amendment) Rules, 1963, are still in force, the introduction 
of Gold (Control) Bill, 1963 was inopportune. Your petitioners feel 
that it would be a hasty step to introduce a permanent piece of leg:s-
lation when almost a similar piece of legislation has received no 
support from the public and has not been found effective. It is the 
considered opinion of petitioners that the people in general in cities, 
towns and VIllages are all opposed to the control on the quahty of the 
gold. A special and permanent piece of legislation is neither neces-
sary nor desirable for that purpose. It is also the considered opin-
ion of youx petitioners that thts Bill should have been probed mto 
by the apPOintment of a high-powered Commi!'"sion. Your peti­
tioners feel that the Gold (Control) Bill should have been introduc-
ed only if a probe had been made and it had been found that the 
public opinion was receptive. It need hardly be said that in a demo-
cratic welfare State no such laws should be forced upon the people 
against their will. Law is the expression of the will of the people. 
Your petitioners humbly pray that even now it would not be too 
late to send the Bill for public opinion and await a probe in that 
direction. If it be ultimately found that the people in general are 
wholly opposed to this bill-and your petitioners have a feeling that 
they are so opposed-it would be in the int('r"st of this great demo-
cratic institution to drop it out of consideration. 

and accordingly your petitioners, therefore, humbly pray that 
Lok Sabha, as representative of the nation might look into the griev-
ances of the various representatives of the trade which had given evi-
dence before the Select.. CommWee and take into consideraticn this 
most humble and respectful representation and either dro, the Bill 
out of consideration; or at least to hold its consideration in abeyance 
after a report of a hiJ!h-nowered Commission about public 
opinion in respect of this Bill has been received. 

and your petitioners, as in duty bound, will ever pray. 

S1. 
No. 

N:lme of first 
petitioner 

Shri Nabhi Ram 
Joshi. 

Full Address 

Pradhan, 
Brahman Maha 
Sabha, c/o Shri 
Tulshidas J adhav, 
150, North Avenue, 
New Delhi. 

Signature with date 

Sd/- Nabhi Ram 
Joshi. 

Countersigned 
by 

"1 Tulshidas Jadhav, 
L M.P r 150, North Avenue_ 
J New Delhi. 



APPENDIX IX 

(See Appendix I and Para 9 of the Report) 
:NOTE CONTAINING FACTUAL COMMENTS OF THE MINISTRY OF WORKS ANJt-

HOUSING ON PETrnON No. 9 
The following comments are offered on the proposal contained 

<in the subject petition presented to the Lok Sabha by Slmi Siva-
murthi Swami, M.P. 

The petitioner, Shri Yakoob, has suggested establishment of fac-
tories for producing timber products and clay roofing 'biles in differ-
ent parts of the country. Some 40 such factories in the whole of 
India have been proposed by him and each factory is expected to 
cater to a population of 80 lakhs or 1 crore. Each factory will pro--
vide timber products and roofing tiles for about 2500 houses per 
year. 

It appears that the petitioner thinks that the scarcity exists in 
timber products and roofing tiles only. These materials he proposes 
to utHize in the construction of the roof of the house only. For the 
construction of walls he has indicated the use of bricks and cement 
but has not given any proposal regarding the manufacture of these 
materials. In fact there exists large scarcity for these materials aU 
-over the country and their cost <is also very lrigh. No figures regard-
ing the cost of building materials have been given and the petition-
er has hypothetically assumed that the production of only timber 
<products and roofing tiles in the factory would lead to 50% saving in 
the cost of materials. The tiles and timber products constitute only 
a portion of the entire cost of the building. As these 40 factories 
will be distl'ibuted all over the country, the cost of transportation 
,of building materials from the factory to the site will in itself be 
tremendous. . 

In the design and construction advocated by the petitioner, there 
is neither any novelty nor any new technique. This is purely a tra-
1iitional type of construction. It is very much doubtful whether 
w·ith the use of building materials like bricks, cement, timber, tiles 
a house having two rooms, one hall, a kitchen, a store room and a 
,compound in the rear, with bath and latrine would cost only 
Rs. 1000 and Rs. 2000, as mentioned in the petition. On the basis of 
the accommodation suggested in the petition, a :ninimum built-up 
area of 600 sft. of durable construction will be needed for a house. 
the cost of which in no case will be less than Rs. 5000. We wom:ler 
if any philanthropic person can come forward to build houses on 
such a mass scale, but even if he does on no-profit basis, the saving 
in cost will be hardly 10 to 15%. 

The next type of house suggested by the petitioner is a timber-
frame house. These days timber is not available so freely in all 
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parts of the country. We wonder if a teakwood pole will be avail-
able at 25 nP. These days even the bamboo costs much more than 
that. 

The petitioner has not proposed the use of any new materi~ 
nor has he given any proposal regarding the production of matenals 
at cheaper cost. Also in the construction of houses no such techni-
,que which may lead to reduction in cost has been suggested. The 
cost figures mentioned in the petition are hypothetical, and the 
construction of the houses is in no way different from what is 
already practised dn different parts of the country. 

With regard to the financing of the scheme, the petitioner sug-
gests that there should be a housing lottery committee, consisting of 
10 lakh members, each contributing Rs. 10 in order to fetch a capital 
-of Rs. 1 crore. It is not known how these 10 lakhs persons are going 
to benefit by the scheme. From the organisational and administra-
tive points of view, it is very difficult to find 10 lakhs willing persons 
and such a society if at all founded will be too unwieldy for any 
purpose. 

The petitioner has further suggested a scheme of lottery for fin-
ancing the house-building. He has suggested 4 crore tickets each 
of the value of Rs. 2 on a half-yearly basis. This would fetch Rs. 16 
crores by the sale of tickets. It would mean that alinost every 
house hold covering the entire population of the country should 
buy a ticket every year. This appears to be an impracticable pro-
position. 

It has been suggested that 50% of the money so collected should 
be given away in the form of 100 prizes of different value, 81ld the 
rest, namely, Rs. 8 crores be ut.i.lized for financing the construction 
of houses. It is doubtful whether the lottery system of financing 
would catch the imagination of the people, as also to what extent 
the award of 100 prizes among 8 crore purchasers of tickets would 
serve to attract the capital fund. From this sum of Rs. 8 crores the 
petitioner proposes to construct one lakh houses annually. Allowing 
Rs. one to two crores for establishment charges and travelling ex-
penses, etc .• the balance left over will be Rs. 6 crores, and if one lakh 
houses are to be constructed, each house will cost about Rs. 600, 
which contradicts the earlier proposition of the petitioner that this 
house would cost Rs. 1000 to Rs. 2000. Considering the normal cost 
.of such a house, about 12000-15000 houses can be constructed as 
against one lakh claimed by the petitioner. 

The system of financing through lottery would not serve the 
purpose. The problems, a'part from financing, is of the techniques 
and methods adopted in bringing down the cost of building houses, 
which has been completely excluded in the petition. 

The proposal on the whole would appear impracticable and not 
susceptible of implementation. 



APPENDIX X 

(See Appendix IV and Para 23 of the Report) 

DEPARTMENT OF SocIAL SECURITY 
SCT IV SECTION 

SUBJECT: -Classification of the Agri. Community as a ba.ckwa1'cf 
Community. 

Reference Lok Sabha Sectt.'s U.O. No. F. 21/C/64 dated 30-11-64/ 
1-12-64 and 15-12-64 on the above subject. 

2. In this connection it may be stated that the term "Backward 
Classes" includes the Scheduled Castes, the Scheduled Tribes and' 
the other Backward Classes. The Scheduled Castes and the Sche-
duled Tribes have been specified by the President ,in accordance 
with the provisions contained in Article 341 and 342 of the Consti-
tution. As regards the "Other Backward Classes" the President in 
accordance with the provisions of Article 340 of the Constitution, 
appointed the Backward Classe.s Commission in 1953, to determine 
the criteria to be followed for specifying these people and in accord-
ance with such criteria to prepare a list of such classes. The Report 
of the Backward Classes (in Three volumes) together with the' 
Government's Memorandum of the action taken on the Report was 
laid on the Table of both the Houses of Parliament on the 3rd Sep-
tember, 1956. As stated in the Memorandum referred to l'lbove, the 
Government of India did not accept the criterion of caste suggested 
by the Commission for determining backwardness. As a result of' 
this the list of "Other Backward Classes" based on caste, furnished 
by the Commission in volume II of their Report was also rejected 
by the Government. I 

3. Having discarded 'caste' as the yardstick for ascE'rtaining who 
the "Other Backward Classes" !:Ire, the Government of India made 
their own attempts to evolve some positive and workable criteria 
for the purpose but these did not yield any useful results. After-
careful consideration of the whole question the Government of 
India finally decided in 1961 that no aU-India list of "Other Back-
ward Classes" need be drawn up. Government of India further 
advised the State Governments that whereas the latter were cons-
titutionally at liberty to follow the criteria of their choice for defin- • 
ing "Other Backward Classes", in the opinion of the Government of 
India, :t was better to follow the economic criteria rather than to go-
by caste, 

4. The only scheme for the "Other Backward Classes" which is 
wholly financed by the Central Government is that of post-matrie 
scholarships. For this limited purpose, the Government of India 
have specified the following economic criterion for determining. 
"Other Backward Classes" with effect from 1963-64:-
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"There will be two slahlr-one with family income upto 
Rs. 1500 per annum, and the other with family incomes 
over Rs. 1500 but not exceeding Rs. 2000 per annum, 
except in the case of technical courses (e.g. medical, 
engineering, agricultural and veterinary courses) where 
the limit may be Rs. 2400 per annum. Students from 
the first slab should be considered first for the grant of 
scholarships, and if any amount is left over from the 
allotted funds, students from the second slab may be 
considered. Students from families with lower incomes 
will receive preference over those from families with 
larger incomes." 

'The denotified, nomadic and semi-nomadic tribes will, however, 
-continue to be treated as "Other Backward Classes" in view of their 
special problems (also as whole groups, they can be taken to be 
-economically backward). All persons (other than those belonging 
to Scheduled Castes, Scheduled Tribes, Denotified. nomo.dic and 
Semi-nomadic Tribes) irrespective of religion or caste, who satisfy 
the above noted criterion shall be eligible for post-matric scholar-
ships as economically backward classes. Obviously, persons belong-
ing to the Agri. Community who come within the incom~ limits men-
tioned above, will also be eligible for post-matric scholarships as 
-"Other Backward Classes". 

5. In view of the position explained above, it would be clear that 
the Government of India are not maintaining any list of backward 
classes other than the Scheduled Castes and the Scheduled Tribes. 
'The request of the Agri. Community for treatment of the community 
as 'backward or most backward cannot therefore be accepted. In 
this connection, it may also be stated that a similar petition from 
this community was also received in this Department and Shri 
Sanubhau Dagadu Baswant M.P. and President, Akhil Agri. (Agle) 
Samaj Parishad, has been informed of the position accordingly. 

6. It mav also be added that a discussion on the Report of the 
Backward Classes Commission is pending before the House on a 
Motion moved by Shri Yashpal Singh, M.P. on the 3rd October, 
19£4. 

Sd./- M. P. Rodri~es. 
Under Secy. to the Govt. of India. 

Lok Sabha Sectt. (Committee Branch) . 
.D2ptt. of S. S. U.O. No. Dy. 4171/64-SCT.-iVdated the 26th Dec. 1964. 



APPENDIX XI 

(See Appendix VII, and Para 35 of the Report) 
MINISTRY OF HOME AFFAIRS 

Will the Lok Sabha Secretariat (Committee Branch) please refer 
to paragraph 2 of their U.O. No. F. 21/C/64, dated the 16th Decem-
ber, 1964 regarding extension of Land Legislation and other mea-
sures in Maharashtm to Dadra and Nagar Haveli? The comments· 
of the Ministry of Home Affairs are given below:-

1. Land legislation in Dadra & Nagar Haveli 

Out of a total area of 1,22,572 acres, about 50,845 acres covering 
60 villages is under forest. The total cultivated area i.s only 60,474 
acres, out of which about 27,000 acres is under grass. The popula-
tion of the territory according to 1960 Census was 50,873 represent-
ing 9,877 households. 88 per cent of this population belongs to the 
Adivasi class. 

The proprietory right over the land is that of the State. Before' 
1919 land was given on annual lease only. After 1919 the system of 
annual leases was discontinued, and instead of this the cultivators 
were given 'Alwuras' (Senaads) for an indefinite period on the 
payment of a fixed assessment. Those who were not given 'Alwaras" 
were leased out lands for fixed periods. The total number of 
Khatedars in 1960 was 1843 out of which 1412 held land on an inde-
finite basis, 363 on leases for 3 yrurs and 68 for leases upto one year. 
The number of Adivasi Khatedars was estimated to be of 50 per-
cent. Only one Adivasi family in 10 owned bnd. The dirtrilmtion 
of land was very uneven between the various Kh~tedars. ]49 Khate-
dars mainly non-adivasis are large land-owners paying land revenue-
between R;. 100 and 1300. The landlords constitute a very import-
ant and influential group in the territory. 

The Adivasis therefore were at the mercy of the landlords. 

The liberation of Dadra and Nagar Haveli took place-on 21st 
July, 1954 and 2nd August, 1954 respectively. The free Adminis+ra-
tion took various steps to save the Adivasi tiller from exploitation 
by the big landlords. The followinj:! steps were taken to meet some' 
of the urgent demands for land reforms:-

(a) An ordinance was issued on the 11th of March, 1955, 
prohibiting the landlords from taking possession of land' 
leased to the tenants without the permission of the· 
Administmtion. 

(b) On the 26th of December, 1955, the Administration issued 
an order prescribing that the landlord3 should take as 
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rent only ith of the crop grown by the tenants. A 
penalty of Rs. 1000 was prescribed for any breach of this 
order. 

(c) In May, 1961, an effort W'.l'S made to consolidate the law 
governing the rel'3tionship of tenants and landlords by 
issuing the Free Dadra and Nagar Haveli Tenancy and 
Agricultural Lands Ordinance (No. 2 01 1961). Broadly, 
it provided that no tenancy shall be terminated merely 
on the effiux of time and while fixing the maxi.mum rent 
at one-fourth of the main crop grown on the land, it also-
emnowered the Administrator to reduce the maximum 
limit. 

(d) On 5th December 1962, the Administrator issued a notifi-
cation and reduced the maximum rent from one-fourth t~ 
one-sixth of the yield of the crop. 

All these measures, however, did not meet the needs of the time-
and to go over the question. a Land Reforms Commission was 
appointed in August, 1964. This Commission met under the Chair-
manship of Shri L. R. Dalal, ICS., Secretary to, Government of 
Gujarat. The Commission submitted its recommendation to the 
Administrator in November, 1964, and has kept in view the following: 
basic principles:-

(a) The actual tiller of the soil should be brought in direct 
relationship with the State. 

(b) There should be a ceiling on the extent of land which 8-
person is allowed to hold and cultivate. 

(c) Surplus land mad~ available by the imposition of the ceil-
ing mentioned above should be distributed to land-less 
persons. 

(d) There should be security of tenure and certainty about 
rent. j 

The recommendations of the Commission are under the conside-
ration of the Ministry of Home Affuirs and the Planning Commission. 

2. Land Revenue and Wages of Agricultural and FOrest Workers as-
in the adjoining TaZasari Taluka in Maharashtra 

The assessment rotes in the territory are at present regulated by 
the old Portuguese law enacted in 1919. Steps have already been 
taken to carry out survey and settlement operatio03 in the territory 
on the same line as is being done in the Mah'lrashtra and Gujarat 
States. The preliminary work has commenced and a Regulation 
which would give statutory cover to these operations and provide 
~or assessment of p.md revenue on the lines obtaining in the adjoin-
mg States is under preparation and is expected to be promulgated: 
as soon as possible. The settlement work is to be undertaken trom 
the beginning of November, 1965. 



44-

The position regarding the wages of agricultural land and forest 
workers is as follows:-

UnskJIled forest workers are paid at the rate of 1· 75 rupees 
per day. The rates fixed for agricultural lab0ur by the Varishtha 
Panchayat Dadra and Nagar Haveli for various types of works are 
,as follows:-

(1) for reaping-male-Rs. 1·37. 
female-Rs. 1· 25 
child under 16 yrs.-Rs. 1·00 

(2) for harvesting-male-Rs. 1·50. 
female-Rs. 1·37 
child under 16 yrs.-Rs. 1·12 

(3) Operations other than reaping and hl3rvesting-Rs. 1· 00 
(4)Ploughing-Rs. 3·00 
(5) for cutting five hundred bundles of grass and stacking.-

Rs.3·50. 
These rates are at par with those paid in the Thana District of 

the Maharashtra State. 
"3. Facilities given to aboriginals in Maharaihtra 

(a) Education: 

(i) Grant of tuition fees and examination 'fees to Tribal 
students. 

(in Development of Ashram Schools. 
(iii) Construction of Hostels. 
(iv) Grant of Scholarships. 
(b) Economic Assistance: 

(i) Propagation of improved agriculture. 
(ii) Development of land belonging to Scheduled Tribes. 
(iii) Grant ,of loans and subsidies. 
(iv) Assistunce in the formation of Cooperative Societies. 
(v) Improvement in Communications. 

·(c) Health, Housing & other Schemes: 

(i) Medical Relief and construction of hospitals. 
(ii) Construction of drinking wells. 
(iii) Help in Housing. 

The facilities being given in Dadra and Nagar Haveli are as 
follows:-

(a) Education: 
(i) Adivasi Chatralaya 

The Administration is running a free hostel for 40 Adivasi stu-
dents. Government have also sanctioned a recurring payment 01 
Rs. 20 per mensem per child for meeting the boarding and lodging 
-expenses of the children. 
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(ii) The Administration has taken up the construction of an 
Ashram-type school at a cost of Rs. 2,65,040. 

(iii) Primary & Secondary Education. 

Primary anfl Secondary education is free. 
(iv) Stipends are paid to the deserving students whose parents' 

income is below Rs. 900 per annum. (For College education). 
Stipend is given at the rate of Rs. 40 per mensem if the child is 
studying in a hostel and at the rate of Rs. 27 per mensem in other 
cases. In 1963-64 9 such scholarships were given. 

(v) Text-books and note-books are supplied free to Adivasis and 
non-Adivasis receiving Primary and Secondary education. 

(vi) The Government is running two Bal Mandirs at SilvaSSlll 
and Naroli at their own cost. 

(vii) Newspapers are supplied to all Primary schools free of 
eost. The Administration' is also running a free Library at Silvassa. 
(b) Other Help: 

(i) The Administration has distributed seeds at subsidized rates. 
(ti) The Administration has already advanced 2,40,996 rupees 

by way of loan for land improvement. 

(c) Health, Housing and other Schemes: 

(i) The Administration has constructed six drinking wells and 22 
-others are in progress. 

(ii) The Administration has constructed a Veterinary Centre at 
Kilvani. The construction of three other Centres is in progress. 

(iii) The construction of a hospital at SilV8S9Il at a cost of Rs. 5 
lakhs is proposed. 

(iv) Licences for 85 industries have been issued. This pertaina 
-to small scale industries. 

(v) Adult Literacy Classes have been started at 12 Centres. 
(vi) A tailoring class for women has been sbarted at Silvaasa. 

and a tailoring class for gents has been started at Dapada. Each 
trainee is given a stipend of Rs. 25 per mensem. 

(vii) The Government have elso issued a sanction for a perma-
nent advance of Rs. 2 lakhs to the Dadra and Nagar Haveh 
Administration for the procurement of paddy to build up reserves 
and for its distribution through fair poce shops. 

(viii) There is an Adivasi WeUare Fund which is used to help 
Adivesis on the occasion of marriages, for construction and repairs 
of houses, and for loans at low interest for the purchase of bullocks. 
for medical expenses and prosecution of studies. 

(ix,) Subsidy is being given for the construction of houses. A 
hundred holises are under construction out of which 30 have been 
completed. 
173 (aii) LS--4. 
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It will be seen from the above that ample facilities are being 
given in Dadra and Nagar Haveli especially to Adivasis. 
4. Establishment of Gram Panchayats on the basis of adult suffrage 

There are 72 villages in the territory, grouped into 10 grou~. 
Before the integration of the territory In the Indian Union, each 
group elected a group panchayat. The members of these group 
Pancheyats in turn elected a Varishtha Panchayat of 36 members. 
The functions of the Varishtha Panchayat are given in Section 4 of 
the Dadra and Nagar Haveli Act, 1961, which reads as under:-

"4 (1) Until other provision is made by Law, as from the com-
mencement of this Act the Varishtha Panchayat shall 
have the right to discuss and make recommendations to 
the Administrator on-

(a) matters of administration involving geneml policy and 
schemes of development, 

(b) any other matter referred to it by the Administrator. 
(2) The functions of the Varishtha Panchayat referred to in 

this Section will be advisory only ibut due regard shall be 
given to such advice by the Administrator in reaching 
decisions in the matter in relation to which the advice is 
giv~n. 

(3) No act or proceeding of the Varishtha Panchayat shall be 
invalid by reason only of the existence of any vacancy 
IIlmongst its members or any defect in the constitution 
thereof." 

To foster the Panchayat movement and to bring the Village 
Panchayats on to the same pattern as obtaining in other parts of the 
eountry, a Village Panchayat Regulation is being drafted. This 
Regulation will provide for the establishment of Village Panchayats 
which will be empowered to undertake works connected with sani-
tation, education. social welfare, etc. 

The Union territory has been given a representation in the Lok 
Sabha since the date of integration, namely 11th August, 1961. It is 
represented in the Parliament by one member. 

Sd./- V. P. Malhotra, 
Dy. Secy. (GP) 

Lok Sabha Sectt. (Committee Branch) (Shri B. B. Tiwa'Pi., Dy. Secy.) 
Ministry of Home Affairs u.o. No. F. 14/45j64-Goa, dated 16-1-65. -



APPENDIX XU 
(See Para 44 of the Report) 

NOTE BY MINISTRY OF EDUCATION HE: DEMAND OF SECONDARY ScHOOL 
TEACHERS 

The All India Secondary Teachers Federation also submitted a 
similar Memorandum to Prime Minister and Education Minister, 
eontaining the demands of Secondary School teachers. The main 
points raised by the teachers related to:-

(i) Uniform pattern of education. 
(ii) Uniformity of pay scales and service conditions of tea-

chers of Secondary schools in different parts of India. 
(iii) Security of service of teachers working in private schools. 
(iv) Introduction of pension scheme for non-government 

school teachers. 
(v) Setting up of Q Secon<iRry Education Grants Commission. 

(vi) Retention of Teachers' Constitutencieg in State Legisla-
tures. 

(vii) Representation of teachers on educational bodies. 

2. The position in respect of the points raised above is os 
follows:-

Uniform Pattern of Education 

Following the recommendations of the Secondary Education Com-
mission a uniform pattern of higher secondary education was re-
commended to the State Governments as far back as 1954. This 
system could not, however, be introduced in all the States. Full 
success in upgrading the high schools to the higher secondary pattern 
could not be achieved due to the shortage of properly qualifiE:d staff 
and the required financial resources. The question of the pattern 
of education was reviewed at the State Education Ministers' Con-
ference held in November, 1963 and it was recognised that there 
must be equivalence of standards while permitting rooms for flexi-
bility and experiment. The recommendations of the Conference are 
receiving the attention of the State Governments . 

. The last conference of State Education Ministers held in April 
~s ye~r also considered this question and generally agreed to hav-
Ing ultImately a 12-year pattern of secondary education. 

Uni0z:t Terr~tories have been asked to convert all secondary 
~ools mto HIgher Secondary schools as early as possible accord-
lnSecg to a phased programme. It is also intended that all the Higher 

ondaxy schools in the trnion Territories be affiliated to the 
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Central Board of Secondary Education in order to bring about uni-
formity in the pattern of Secondary education. 

Uniformity of pay scales and service conditions. 

There has been im'provement in the salary scales of teachers 
because of the initiative taken by the Central Government. It is 
felt that it will be difficult to have uniform salary sooles all over 
the country since the States have different salary structures for 
their employees. The question of suggesting the adoptlOn of a 
minimum salary scale was considered in this Ministry and it was 
felt that a uniform salary scale in all the States was not possible. 
A national minimum will in effect mean only that scale to be 
adopted by all States. This will not be in the interest of Ll}e 
teachers. ' 

For improving the emoluments of teachers in both Government 
and non-Government schools, the Government of India has been 
assisting the State Governments on 50: 50 basis. The PI'!lIming 
Commission has been requested to agree to the continuance of this 
assistance upto the end of the Fourth Plan and so far they have not 
agreed to the proposal because the general pattern of CeI1tral assis-
tance for the 4th Plan has yet to the decided. 

Regarding the removal of disparity between the salary scales and 
allowances of Government and non-Government school teachtrs, 
the Minister for Education has addressed a letter to the Chief Minis-
ters of States. It has been emphasised that since both categories of 
teachers do same kind of work, there is hardly any justification for a 
difference in their emoluments and other service conditions. 

The matter was also considered at the conference of State Edu-
cation Ministers held in April, 1964. The Conference came to the 
conclusion that: 

"It is necessary to do away with the disparity between the I:mO-
luments and service conditions of teachers serving under different 
managements such as in Government schools, in local authority 
~hools and in private schools where such disparity exists et present. 

Other facilities to be provided to teachers should include the 
following:-

(a) Free education for their children. 
(b) Triple benefit (e.g., pension, provident fund and insu-

ranee). 
(c) Quarters for women teachers--specially in rural areas." 

As for the Union territories, the Ministry of Education is already 
considering the question of making scales of pay of teachers uniform 
in all the Territories. 

Security of Bervice of teachers and old-age benefits . 

. In his letter to Chief Ministers of States (referred to above) 
the Minister for Education has drawn attention of State Governments 
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to the general sense of insecurity of service amongst teachers of 
non-Government aided schools and has requested them to take 
special steps to inspire confidence and self respect in the entire teach-
ing profession. The State Governments have also been advised to in-
troduce the triple benefit scheme for the non-Government . school 
teachers. This scheme provides for contributory provident fund.. 
insurance and pension. The Central Government has also offered 
to share with the State Government half of the expenditure involved 
in introducing such a scheme. The scheme is at present in operation 
only in the four States of Andhra Pradesh, Madras, Kerala and 
Mysore and other States are considering the matter. 

The Ministry is already examining the proposal to have: (1) a 
aniform set of rules governing the conditions of services of the 
teachers in aided schools of the Union Territories, by amending the 
rules for Grant-in-aid to the schools, if necessary, and (2) Terminal 
benefits to the teachers in the schools in Union Territories similar 
to those enjoyed by Central Government employeEs. 

Secondary Educaticm Grants Commission. 

The question of setting upe Secondary Education Grants Com-
mission has been taken up with the Ministry of Law and their 
final comments are awaited. Meanwhile, the Union Minister of 
Education has succeeded in persuading the Finance Minister in 
allocating a special wnount to undertake a crash programme to im-
prove the standard of secondary education. Out of this, special 
grants on 100% basis will be given to the State Governments to im-
prove science laboratories and libraries of their schools as well QS to 
organize special training programmes for science teachers. 

Retention of Teachers Constituencies in State Legislatures. 

The matter has been referred to the Ministry of law who are 
considering the lllQtter. 

Representation of teachers on educational bodies. 

In this regard it may be stated that the organisations of teachers 
in the country are still in a formative stage. As and when fully re-
presentative organisations are established, the Government would 
be glad to take their representatives on educational bodies, wherever 
it is felt desirable. In the meantime, individual teachers are in-
variably included in various Committees, Commissions, Study 
Groups etc. 



APPENDIX Xill 

(See Paras 49 and 50 of the Report) 

A NOTE ON THE POINTS RAISED BY SHRl G. D. SoMANI, IN IDS MEMORAN-
DUM TO THE SPEAKER, LOK SABRA ON PRESERVATION, PROTECTION AND 

DEvELoPMENT OF Cows. (MINIsTRY OF FOOD AND AGRICULTURE] 

India has a large cattle population comprising 175 million cattle 
and 51 million buffaloes (1961) being about one-fifth and more than 
one-half the world's cattle and buffalo population respectively. 
During the decade ending 1961, the bovine (cattle and buffalo) 
population had increased greatly. According to the results of the 
Livestock Census, number of Cattle increased by 11· 4 per cent or 
2· 3 per cent annually for the 5-year period, 1956-61. If this rate of 
growth continue, the bovine population would be well over 310 
million head by 1975 and nearly 350 million head by 1981. With the 
land resources remaining almost constant, such a rapid increase in 
the cattle population is likely to lead to a very serious and unmana-
geable situation. 

2. While the traditional reverence for cattle among the people 
is noteworthy, the economic utility of our cattle is limited by their 
low productivity. The average annual milk production per cow 
and milch buffalo is about 180 litres and 550 litres only against about 
5,000 litres milk per cow in some of the countries having well-deve-
loped cattle industry. In regard to draught quality except for 
bullocks of some of the well-defined breeds of cattle, the draught 
capacity of majority of bullocks is poor. This low average produc-
tivity of our CJ3ttle has resulted in having to maintain larger nam-
ber of these for meeting the requirements of milk and draught 
power. The increasing number of these, in turn, cause a serious 
strain on the limited grazing and feeds and fodder resources which 
are hardly adequate for the optimum feeding of about 50 per cent 
of the existing cattle population. 

3. In view of the importance of oottle in the country's rural 
economy increasing attention is being paid to cattle development 
and milk production under the Five-Year Plans. The outlay for ani-
mal husbandry and dairy development under the First and SecoI".cl 
Five-Year Plans was Rs. 15 crores and Rs. 33 crores respectively. The 
Third Plan provides for about Rs. 90 crores for these activities. A 
very much higher priority is proposed to be accorded to cattle im-
provement and dairy development under the Fourth Plan and it is 
understood that a provision to the extent of Rs. 208 crores has been 
tentatively agreed to by the Planning Commission for these activi-
ties. 

4. The cattle development programmes which have been under-
taken, aim at improving the productive efficiency of cattle, both for 
draught purposes and milk production for which a number of 

So 
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.:hemes have been sponsored. AI:. the productivity of our cattle 
improves due to various measures already initiated, a somewhat 
-smaller oottle population would meet the requirements of milk and 
draught. Under the cattle development programme, therefore, em-
phasis is being placed on the maintenance of a limited number of 
good quality cattle by the farmer against~ a large number of low 
productive cattle being maintained at present. 

5. After the Independence, there was a persistent demand for 
placing a total ban on the slaughter of cattle in the country. The 
Government of India in November, 1947, constituted a Cattle Pre-
servation and Development Committee comprising officials and non-
.officials to review inter alia the existing regulations regarding res-
trictions on slaughter of cattle and the administrative arrange-
ments for the enforcement of the regulations. Although the Com-
mittee came to the conclusion that slaughter of oottle was not 
desirable in the country and shOUld be prohibited, it recommended 
that. at the first stage, there should be a tot'll prohibition on the 
slaughter of all useful cattle other than an.iIr.'..lls of over 14 years 
of age and those of any age per m.anently unable to work 
.or breed due to injury or deformity. This recommendation was 
.accepted by the Government of India in consultntion with the States 
and a draft model Bill was prepared and circulated to the States 
for their guidance as enactment of legislation in this field is within 
the competence of the State legislatures. 

6. Later in 1954, the Government of India set up a Committee 
of Experts to inter alia consider the steps that should be taken to 
prevent the slaughter of milch cows, particularly in the cities of 
Calcutta and Bombay even when they had gone temporarily dry. 
This Committee examined the question of slaughter of cattle from 
all aspects and had felt tl1"3t a complete ban on the slaughter of 
all cattle will tend to increase their numbers further and jeopardise 
the well-being of the limited number of good cattle the country 
still possessed. The Committee also felt that an increase in the 
.cattle population would also result in e real danger of the number 
of surplus cattle being allowed to roam wild thereby proving a 
menace to the production of crops. The Committee had come to the 
eonclusion that a total ban on slaughter of all cattle would not be 
in the best interest of the country as it was merely a negative ap-
proach. As a constructiv2 approach to the problem, the Committee 
suggested that slaug'lter of useful animal should be banned and fur-
ther the country's re30urces should be fully harnessed to develop 
better and more efficient cattle. 

7. In this connection, it may be pointed out that in the course of 
a debate on the non-officiul Bill on cattle preservation in the Lok 
Sabha on the 2nd April, 1954, the late Prime Minister asked the 
House. to reject the Bill on the grounds that the subject-matter of 
the B~ll was not within its legislative competence and further that 
the ~Ill by merely providing for a ban on slaughter of cattle was 
not lIkely to achieve its objective of protection and development of 
ea!tle. ContinUing, the Prime Minister said that the approach to 
thIS problem had to be a constructive one and the Government 
were already taking steps which were bearing results. 
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8. The question of cattle protection and preservation concerns 'the-
State Governments. A number of States, namely, Bihar, erstwhile 
Madhya Bharat and Madhya Pradesh, Mysore, Punjab, Rajasthan. 
erstwhile Saurashtra and Uttar Pradesh had imposed complete ban 
on the slaughter of cattle. In some of other States, namely, Jemmu 
and Kashmir, Kutch, PEPSU, Manipur Valley the slaughter or 
cattle was prohibited either by local customs or by executivt:; orders.' 
In the Union Territory of Delhi, the Municipal bye-Iews laId down 
that no cow, bullock, warking buffalo, buffalo in milk, pregnant 
buffalo could be slaughtered. In some other States namely, Assam,. 
erstwhile Bombay, Hyderabad, Madras and West Bengal (Some 
municipal areas), the ban on slaughter of cattle covered useful 
cattle only. 

9. The matter came up before the Supreme Court when some 
butchers and others engaged in the cattle trade for slaughter and in 
hides and skins filed petitions against the legislations enacted in 
Bihar, erstwhile Madhya Pradesh and Uttar Praaesh on the grounds 
that these Acts infringed their fundamental right of trade occupa-
tion, etc. After. a detailed examination of the matter, the Supreme 
Court gave the following ruling (Md. Hani! Qureshi Vs. State of 
Bihar 1959 SCR 629) *: 

1. that a total ban on the slaughter of cows of all ages and 
calves of cows and she-buffaloes, male and female. 
is quite reasonable and valid and is in consonance with 
the directive principles laid down in Art. 48; 

2. that a total ban on the sltaughter of she-buffaloes, breeding 
bulls or working buffaloes (cattle as well as buffaloes) 
as long as they are milch or draught cattle is also rea-
sonableend valid; and 

3. that a total ban on the slaughter of she-buffaloes, bulls and 
bullocks (cattle or buffaloes) after they cease to be-
capable of yielding milk or of breeding or working aa 
draught aniffiGls cannot be supported as reasonable In 
the interest of general public. 

10. This matter was further considered in the Ministry of Food 
and Agriculture in t]1e light of the judgment of the Supreme Court 
and it was felt that no directive need be sent to the State Govern-
tnents as the matter was within the purview of the States them-
selves. The States which had imposed a total ban OD slaughter of 
cattle have generally amended the Act (5) to conform to the ruling 
of the Supreme Court. 

11. It may be stated that the technical opinion in the country 
has not been in favour of total ban on slaughter of cattle in view of" 
the very rop1<1 Increase 1n the cattle ·population and acute shortage 
of feeds and fodder in the country. The Expert Committee on the 
prevention of slaughter of cattle in India referred to earlier had 
estimated that if the slaughter of cattle was banned, an annual rate· 

-A.I.R. 1958 S.C. 731 



53 
of increase in the cattle population would be as much as 5' 75 per 
cent. The Animal Husbandry Wing of the Board of Agriculture 
and Animal Husbandry in India while discussing the maintenance of 
unproductive and uneconomic cattle at its meeting in 1957, had 
strongly recommended that the ban imposed on the slaughter of 
cattle in the various States should be immediately lifted. Tlle Agri-
cultural Production Team sponsored by the Ford Foundation during 
1959 had recommended that a complete ban on the slaughter of cat-
tle would not be in the interest of cattle breeding in the country and 
steps should be taken to reduce the number of un,productive and 
uneconomic cattle. Recently (1962), the Central Council of Gosam-
vardhana while considering the various aspects of cattle develop-
ment expressed concern at the rapid increase in the cattle popUia-
tion during the 5-yeai period 1956-61 and stressed the desirability 
of limiting further rise in the country's cattle population in view 
of the inadequate feed and fodder resources. 

The Planning Commission while discussing the· developmental 
programme for Animal Husbandry and Fisheries in its report on the 
Second Five Year Plan referred to the Directive Principle as em-
bodies in Art. 48 of the Constitution and advised that, in giving 
effect to the Directive Principle, care should be taken that condi-
tions were not created which might defeat the very objective which 
the Constitution seeks to achieve. 

The following paragraphs deal with some of the specific points 
raised by the memorialists:-
Requirements of bullocks and milk production: 

Under the animal husbandry programme due attention is being 
paid to the development of dual-purpose cattle males of which 
should be efficient draught animals and females good milkers. The 
requirements of draught power and milk have to be largely met 
through improvement in the productivity of the cattle rather than 
by large increases in their numbers. However, the number of work-
ing cattle (males and females) had increased from 70' 67 million in 
1956 to 77' 86 million in 1961. In addition there were 2' 47 million 
males in f961 used for breeding and work as well. In view of the 
~rogrammes for the consolidation of holdings, adoption of coopera-
tIVe farming machanisation of some of the farm operations and of 
road transport, the requirements of work cattle is not likely to in-
crease very much in the future. In regard to milk producti<m, the 
available estimates indicate that it had increased from about 19 
million tonnes in 1956 to about 22 millions tonnu in 1961. With a 
view to further stepping up the production of milk a crash program_· 
me for the improvement of cattle and milk production has been 
sanctioned in 12 selected areas during the current ye{lr and is pro-
posed to be extended to S more areas. The intention is to give 
concentrated attention to the improvement of breeds, to increasing 
supplies of feed and fodder and to providing veterinary facilities in 
these areas. In course of time these programmes will be extended 
to cover all areas. 
Unproductive cattle and Gosadan Schemes: 

Under the Livestock Census no separate enumeration is carried 
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.aut about the old and unproductive stock. However, cattle and 
buffaloes not used for work, breeding and milk production, are en-
umerated and classified under a separate heading. During the period 
1951-56, there was a sizable reduction in the stock not used for 
work, breeding or milk production, but this trend has reversed some-
what during the subsequent inter-census period 1956-61 as would be 
'seen from the following data: 

(in million head) 

Over 3 years age not used for work Or breeding 
Year 

1951 

1956 

1961 
(provisional) 

Male 
Cattle 

2,68 

1 '95 

1'49 

----------- . 

Cow 

1'18 

0·80 

1 '05 

• 
Male Female Total 

buffaloes buffaloes 

0'46 0'29 ~'61 

0'22 0'24 3'21 

0'25 0'29 3. 03 

It may be stated that the Cattle Preservation and Development 
'Committee (1948) had estimated thet 2 per cent. of the cattle 
population may be taken as unserviceable and another 2 
per cent as unproductive, In case a total ban on slaughter of 
.cattle is imposed, it would be necessary to provide for the mainte-
nance of 17' 5 million head of cattle, excluding buffaloes, in Gosa-
dans. Considering that a minimum grazing area of 2 acres is re-
,quired per head of cattle, at least 35 million acres kmd would be 
required for their maintenance, apart from huge finances required 
for putting up sheds for their housing, provision of attendants etc. 
The Gosadan scheme, therefore, has a limited scope, There are, 
.obvious difficulties in locating large blocks of land for establish-
ment of gosadans. So far 78 Gosadans handling about 15,000 cattle 
annually have been set up, of which 27 are run through the non-
'official institutions. The two model Gosadans being run by the 
Central Council of Gosamwrdhana are not yet self-supporting as 
'stated by the memoralists even though some income is derived by 
these Gosadans through the sale of animals, Though the Govern-
ment of India as well as the Central Council of Gosamvardhana 
have been advocating the establishment of Gosadans through non-
official organisations, progress in this respect has been slow as non-
official organisations have also been finding it difficult to run Gosa-
<lans without substantial financial assistence from Governments. 
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Exports and industrial utilisation of cattle feeds: 

The Ministry of Food and Agriculture has been all along stress-
ing a highly restrictive export policy with regard to cattle feeds. In 
recent years, however, due to the need for augmenting foreign ex-
.change resources, the exports of feeds have been somewhat liberalised. 
The Ministry of Food and Agriculture has set up an Inter-Minis-
terial Committee under the chairmanShip of Vice-President, Indian 
Council of Agricultural Research to go into this matter fully. This 
,Committee has studied the problem and its report is expected to be 
avaiklble shortly. As regards the industrial utilisation of fodder 
and grasses, the matter was considered by the Ministry of Food and 
Agriculture sometimes ago and in consultation with the Ministry 
of Industries, State Governments have been advised to discourage 
the use of edible grasses and straws for industrial purposes etc. 

improvement of slaughter houses: 

The existing slaughter houses in the country were set up many 
decades ago and are out-moded. They leck facilities for anti-and 
post-mortem examination of animals. Further the working con-
ditions in these slaughter houses are grossly insanitary and the 
slaughtering practices in vogue are inhumane. According to the 
Natural Resources Committee of the Planning Commission (1963) 
various by-products of slaughter houses wlued at Rs. 254 lakhs 
were being wasted at present due to lack of facilities in the slaughter 
houses for their collection and utilization. The Ministries of Com-
merce and Health, Planning Commission and the Animal Welfare 
Board have ell been stressing the need for modernising the slaughter 
houses from the point of view of public health. Utilisation of 
slaughter house wastes and adoption of humane method of killing 
animals. The Third Plan Scheme does not envisage setting up of 
large abattoirs for industrial purposes but only provides for moder-
nisation of existing sleughter houses with a view to supplying clean 
and wholesome meat. Only a small part of the animals slaughter-
ed are cattle, the majority being sheep and goats . 

.salvage of dry cows and calves: 

A special committee of the Central Council of Gosamvardhana 
on preserving high-yielding cattle (1962) has recently examined 
this matter. The Committee has stressed the need for regulating 
the export of milch cattle from breeding areas to urban areas under 
a system of permits which may be. issued to only those who agree 
to salvage the dry cattle and calves. The recommendations of the 
Committee have been forwarded and commended to the State Gov-
ernments concerned for their conSIderation and action· Besides, the 
large Milk Schemes like that of Bombay, Calcutta and Madras have 
provision for salvage of dry milch cattle and rearing of calves. In 
llddition, the Central Council of Gosamvardhana has drawn up a 
scheme for salvaging dry cows from Calcutta city with the co-
operation of non-official organisations. Similar arrangements are 
also contemplated in Bombay. 
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Exempting grazing areas of prior to 1948 from the purview of land 
legislation: 

A considerable time has elapsed since 1948 and during this period 
many areas have undergone changes due to new settlements, exten-
sion of irrigation facilities, consolidation of holdings etc. How-
ever, in some States, the legislation On lend reforms provides for 
exemption of specielised cattle breeding and dairy farms etc. from 
land ceilings. The Wastelands SurVey Committee appointed by the 
Ministry of Food & Agriculture sometime ago had recommended 
that such oi the wastelands which could be advantageously deve-
loped as pastures should be developed for such purpose. The re-
commendations of the Committee have already been forwarded to 
the State Governments and are receiving their attention. 

Central Council of Gosamvardhana: 

With a view to ensuring adequate attention to the problems of 
cattle preserwtion and development and securing coordination 
among the activities of various organisations, official and non-
official, in these fields, the Government of India set up a Central 
Council of Gosamvardhana in the beginning of 1962. The composi-
tion and functions of this Council heve been further broadbased 
during 1960-61. The Council has also been associated with the for-
mulation of the animal husbandry and dairy development pro-
grammes of the Government. Tl!e question of giving the Council 
a greater share in the implementation of these programmes is al-
ready under consideration of the Ministry of Food and Agriculture. 

In conclusion it may be stated that the whole .problem of cattle 
development has to be considered from the economic angle rather 
than on sentimental grounds. With this object in view the Govern-
ment of Indiu as well as the State Governments have sponsored a 
number of schemes for the improvement of the quality and pro-
ductivity of cattle. Any large increase in the cattle population 
will lead to difficulties in view of the limited feed and fodder re-
sources. It is well recognised that a fewer properly tended and well-
fed cattle could be as productive as a larger number of ill nourished 
stock. For the development of the cattle industry, therefore, in-
creasing emphasis has necessarily to be given to improvement oI the 
quality and productivity or stock through improved breeding, 
better feeding and control of diseases. It is well-known that no 
genetical improvement in cattle is possible without selection, no-
selection is possible without culling and no culling can be effective 
without elimination of sub-standard stock. In other countries, the-
conventional method for elimina1ion of the below standard animals 
is slaughter. It is felt that unless some practical method of elimi-
nation of below standard stock is aaopted in this country, the pro-
blem of cattle development would become very difficult due to 
their increasing population and continued shortage of feed anel 
fodder. 
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